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MINUTES OF NORMS COMMITTEE(NC-7)OF
`PLASTIC&RUBBER PRODUCTS'
MEETING NO.5/AM17
SCHEDULED FOR 14.07.2016
(HELD ON 15.07.2016)

UNDER THE CHAIRMANSHIP OF
SHRI DARSHAN SINGH,ADDL.DGFT

Meeting No.5/87‐ NC‐7/2016ofNORMS COMMITTEE(NC‐7)dealing with`Chapter 39 and 40 ofITC(HS)
Code'scheduled to be held on 14.07.2016,was held on 15.07.2016,under the Chaillllanship of Shri Darshan

Singh,Addl DGFT,Directorate General of Forcign Tradc,Department of Commerce,Udyog Bhawan,New Delhi‐

110011.Folowing offlcers attendcd the Meeting:

l) Shri O.P. Sharma, Jt. Industrial Adviser, D/o C&PC
2) ShriNand Lal, Consultant, DIPP
3) Shri Seikhomang Kipgen, Dy. DGFT
4) Smt. Chander Kanta Pandey, FTDO

2. Following are the decisions of the Norms Committee after deliberation and RA concerned shall take
consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES

Request: Amendment in the description of Export Product to read as 6'Articles made out of Cross Laminated
Multilayer Film i.e. Tarpaulins, Covers" against Advance Authorization No. 0310792783 dated
09.0r.20r s

Decision: A copy of Representation of firm was forwarded to the Department of Chemicals &
Petrochemicals (D/o C&PC) on 05.05.2015. As decided by the committee in its earlier meeting, a copy of the
representation was again forwarded to D/o C&PC on 28.06.2015. Comments awaited from D/o C&PC.

Request:   Enhancementin the quantity of lmport items anowed by NC against Advance Authorizatlon No。

0510384978 dated 25.04。 2014

Decision:    A copy of representation of the f1111l has been forwarded to D/oC&PC on 03.02.2015. Cominents

awaited from D/oC&PC.

¨ レ

PREⅣEE INDUSTRIES LTD。

1/87/162/00015/AM16/DES― VH

310792783 dated 09.01.2015

NC No.:05/AM17

Dated:15.07.2016 3/160/00680/AM15

NEWAGE LAINATORS PVT.
LTD.

IQ F.No

1/87/050/00018/AM15/DES― VH
Case No.A‐230

89/AM14
Adv.Lic.No.

10384978 dated 25 04 2014

NC No.:05/AM17

Dated:15.07.2016

一

Case No.A‐228 Status:

Deferred

Status:

Deferred
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NEWAGE LAINATORS PVTiCase Noo A‐ 231

1/87/050/00465/AM14/DES― VH

NC No.:05/AⅣ l17

Dated:15.07.2016

Adv Lic No.

10376612 datcd 20.012014 0/00394/AM10

Request:   Enhancement in the quantity of lmport ltenl a‖ owed by N(〕 against Advance Authorizatio■ No。
0510376612 dated 20.01.2014

Decision:   A copy of representation of nrrn has been forwarded to D/oC`と PC on 10.02.2015. Conlments awaited
from D/oC&PC.

Request: Review of adhoc norms fixed in respect of Advance Authorization No. 0310737623 dated
13.06.20t3

Decision: Request of firm for higher wastage cannot be considered.NC noted that the wastage/consumption
figures have been considered on the basis of CA Certificate forwarded by the applicant. It was decided that
earlier decision of the NC mav be maintained.

Request:   AInendment in the description of lmport ltenl No。 4 against Advance Authorization No.
0810133802 dated 13.11.2014.

Decision: As per the written comments furnished by the D/o C&PC vide their OM No. 4601112012009-PC-II
dated 13.07.2016, the Committee approved following adhoc norms:

EXPORT ITEⅣ l QTY IMPORT ITEM QTY
Alkyd Resin CA‐ 3045

(Resin Content 60± 2%)

l kg L Phthalic Anhydride 0.215 kg

2. Glycerine 0.120 kg

3. Benzoic Acid 0 045 kg

4. Xylene (lnstead of Toluene) 0 420 kg

RA may take consequential action as per Policy / Procedures.

は

洸
1●
0ヽ

Case Noo A‐ 232 HAⅣIILTON HOUSEWAR
PVT.LTD.

F.No.01/87/050/00174/AM14/DES‐

Adv.Lic.No.

10737623 dated 13.06.2013

NC No.:05/AⅣ l17

Dated:15.07.2016 0/01038/AM13

HQ F.No.

1/87/050/00346/AM15/DES‐ VH

RA FoNo.

303/AM15

Macro Polymers P. Ltd.,
Ahmedabad

Case No.A-233

810133802 datcd 13.11.2014

NC No.:05/APl17

Dated:15.07.2016

つ
４

Status:

Deferred

Status:

Rejected

Status:

Approved



Macro Polymers P.

Ahmedabad 1/87/050/00023/AM16/DES― VH
Case No.A‐234

10134812 dated 16.03.2015 55/AM15

NC No.:05/AⅣ l17

Dated:15.07.2016

Request:   AInendment in the description Of lmport ltem No. 4 against Advance Authorizatio■  No。
0810134812 dated 16.03.2015

Decislo■ :   As per the written comments fumished by the D/oC&PC vide their OM No 46011/20/2009‐ PC― II

dated 13.07.2016,the Conllnittee approved following adhoc nollllsi

EXPORT ITEM QTY IMPORT ITEM QTY
Alkyd Resin CA‐ 3045

(Rcsin Content 60± 2%)
l kg l. Phthalic Anhydride 0 215 kg

2. Glycerine 0.120 kg

3. Benzoic Acid 0 045 kg

4. Xylene (lnstead of Toluene) 0.420 kg

RA may take consequential action as per Policy / Procedures.

Request: Fixation of adhoc norms for the export product "Alkyd Resin S- 5060 BT (807o +/-2% Resin
Content)" under Para 4.4.2 of HBP Vol. I

Decision: As per the written comments furnished by the D/o C&PC vide their OM No. 46011120/2009-PC-II
dated 04.05.2016, the Committee approved following adhoc norms:

Export Product Qty. Import Items Qty.

Alkyd Resin S 5060 BT

(80%+/-2%Resin Content)

l kg l. Soyaben Oil Fatty Acid 0.492 kg

2. Phthalic Anhydride 0 215 kg

3. Pentaerithritol 0 133 kg

4. Benzoic Acid 0.010 kg

5. MineralTurpentine Oil (MTO) 0.214 kg

RA may take consequential action as per Policy / Procedures.

Status:

Approved

Case Noo A‐ 240 M/s Macro Polymers P. Ltd.,
Ahmedabad

HQ F.No.

D1/87/162/00051/AM16/DES― VH

NC No.:05/AM17

Dated:15.07.2016

Adv. Lic. No.

Not issued yet

RA F.No.

38/24/040/00200/AM15

1/87/050/00058/AM15/DES― VH
radise Polymers Ltd., MumbaiCase No.A‐243

3/95/040/00968/AM14

lv.Lic.No.

10773869 dated ll.03.2014

NC No.:05/AⅣ l17

Dated:15.07.2016

¨

Status:

Approved

Status:

Deferred



Decision: A D/L No. 46011148/2014-PC.ll dated 17.11.2015 was issued by D/o C&PC to firm. It was decided by
the Committee to issue a Reminder to firm giving l5 days time for submission of information.

Request: Fixation of adhoc norms in respect of Advance Authorization No. 3010094324 dated 03.06.2013

Decision: A copy of representation of firm has been forwarded to DIPP on28.12.2015. Comments awaited from
DIPP.

Request:

11.03.2014.

Request:

Decision:

4

Fixation of adhoc norms in respect of Advance Authorization No. 0310773869 dated

Fixation of adhoc norms in respect of Advance Authorization No.0310678496

dated 24.01.2012

A copy of representation of flHn has been forwarded to Department C&PC on 29.12.2015.

Comments awaited from Department of C&PC.

Request: Request of M/s Eastman Reclamations, Jalandhar for fixation of adhoc norms in respect of
Advance Authorization No. 3010087078 dated 26.06.2012 for the export product - "Reclaim
Rubber".

A copy of representation of firm has been forwarded to DIPP on 02.02.2015. Comments awaitedDecision:
from DIPP.

Sutrject:Enhancement in the wastage allowed by NC in its Meeting No.08/AMl6 held on 29-05.2015.

Decision: A D/L No. 46011t6l2ot5-Pc.tt dated 02.03.2016 was issued by D/o C&PC to firm. Reply still
awaited.

供

Case Noo A-253 ¨ 血 田 Reclam山鵬

1胤Ъ脳:おぃ釧ハM wDE訃Ⅶ 1謝Ld

|

NC No.:05/AⅣ l17

Dated:15.07.2016

Adv Lic.No.and Date

3010094324 datcd 03 06.2013

RAF No.
30/24/040/00008/AM14

s.Rio Care(India)Pvt Ltd.Case No.A‐254

1/87/050/00353/AM12/DES― VH

lv.Lic No.and Date

10678496 dated 24.01.2012 5/040/00878/AM12

NC No.:05/AM17

Dated:15.07.2016

Case Noo A‐ 258 M/s. Eastman Reclamations HQ F,No.

01/87/050/00184/AM13/DES‐ VH 1謝Ld
NC No.:05/AM17

Dated:15.07.2016

Adv.Lic.No and Date

3010087078 datcd 26 06.2012

RA F.No.

30/24/040/00013/AM13

1/87/50/00433/AM15/DES― VH

/95/040/00595/AM15

Adv Lic.No 0310791655 dated

12.2014

NC No.:05/AM17

Dated:15.07.201`

供
Itatus:

Deferred

Case Noo A-260 NUs Yash Enterprises itatus:

Deferred



Case No.A‐261 M/s Sundaram Industries Ltd. F.No 01/87/50/385/AMl1/DES‐

271/AMll
NC No.:05/AⅣ l17

Dated:15.07.2016

Adv Lic.No.and Date

10120257 dated 31 12.2010

Subject: Fixation of adhoc norms for the export product "Industrial Solid Tyres" against Advance
Authorization No. 0410120257 dated 31.12.2010.

Decision: A copy of Representation of firm has been forwarded to DIPP on 12.01.2016. Comments awaited from
DIPP.

Subject: Request of M/s Veekay Polycoats Ltd., New Delhi for amendment in the description of Export
Product a ga inst Advance Authorization No. 05 I 0329 I 42 dated 09.07 .2012.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 22.02.2016. Comments awaited

from D/o C&PC.

Subject: Request for fixation of norms against Advance Authorization No. 2610012697 Dated ll.ll.2014.

Decision: As per the written comments furnished by the D/o C&PC vide their OM No. 4601112012009-PC-ll

dated 04.05.2016, the Committee approved following adhoc norms:

Export Product Qty. Import Items Qty.

Flobin 1510 l kg l. Acrylic Acid 0 049 kg

2. Acrylamide 50 HST 0 198 kg

RA may take consequential action as per Policy / Procedures.

Subject: Request for fixation of norms against Advance Authorization No. 2610012653 dated 26.05.2014

&

Gヽ

HQ F,No.01/87/50/146/AM13/DES―

VH
Case No.A‐262

5/24/040/00107/AM13

lv Lic No.and Datc

10329142 datcd 09.07.2012

NC No.:05/AM17

Dated:15.07.2016

Case Noo A‐ 266 M/s SNF (India) Pvt. Ltd. HQ F.No.01/87/50/358/AM15/DES・

VII 11::λved

NC No.:05/AⅣ l17

Dated:15.07.2016

Adv.Lic No.and Datc

2610012697 Datcd ll.11.2014.

RA F.No.

26/24/040/00014/AM15

1/87/162/176/AMl`/DES‐ VH
SNF(India)PVt・ Ltd.Case No.A-267

. Lic. No. and Date

10012653 dated 26.05。 2014
NC No。 :05/AⅣl17

Dated:15。 07.2016

Status:

Deferred

M/s Veekay Polycoats Ltd. Itatus:

Deferred

itatus:

Deferred

uF.No.
26/24/040/00002/AⅣ l15
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Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 15.02.2016. Comments awaited
from D/o C&PC.

SubieCt:Fixatio■ of adhoc norms against Advance Authorization No。 3110065388 dated 23.04.2015

Decision:  A copy of Representation of flrln has been lbrwarded to D/oC&PC on 16.032016.Conlments awaited

from D/oC&PC

Subject: Fixation of adhoc norms against Advance Authorization No.3110015190 dated 31.03.2004

Decision: As per the written comments fumished by the DIPP vide their letter No.7120612016-TSW dated
27.06.2016, the Committee approved following adhoc norms:

Request: Fixation of adhoc norms in respectof Advance Authorization No. 03 10799648 dated

23.10.2015
Decision: The Committee considered the case in the meeting and decided to approve the adhoc normsas applied
for by the firm in their Advance Authorization.
RA may take consequential action as per Policy / Procedures

1/87/50/00070/AⅣl16/DES‐VH

. Lic. No. and Date

110065388 dated 23.04.2015

NC No.:05/AM17

Dated:15.07.2016 1/83/040/00270/AⅣ l15

M/s Safepack Industries Ltd.Case No.A-276

1/87/162/00002/AⅣ l17/DES‐VII

Adv. Lic. No. and Date

110015190 dated 31.03.2004

NC No.:05/AⅣ l17

Dated:15.07.2016 1/24/040/00135/AM05

EXPORT ITEM QTY IMPORT ITEⅣl QTY
LD/HD PE BACKED KRAFT
PAPER COATED WITH 12+/―

l GSM ANTICORROSION VCI

(VOLATILE CORROSION
INHIBITOR)CHEMICALS

(DRY)COATING 285000 SQM

27075 kg I  PLAIN KRAFT PAPER 1.06 sq.mt/sq.mt

content contain in

export product

2. VCI(VOLATILE CORROSION
INHIBITOR)CHEMICALS OF DIFFERENT
GRADES

0.026 kg/sq.mt of
export product

RA may take consequential action as per Policy / Procedures.

1/87/050/325/AM16/DES‐ VH
rylノs Sun PlastCase No.A-285

Adv. Lic. No. and Date

10799648 dated 23.10.2015 3/95/040/00508/AM16

NC No.:05/AM17

Dated:15.07.2016

αCase Noo A‐ 273 ν1/s Bilcare Ltd. Itatus:

Deferred

Status:

Approved

itatus:

{pproved



F No 01/87/50/326/AM16/DES―Ⅳ1/s Sun PlastCase No.A‐286

RA F,No.

/95/040/00511/AM16
.Lic.No.and Date

310800103 dated 06.11.2015

NC No.:05/AM17

Dated:15.07.2016

ι

Request:

06.112015

Decislo■ :

Request:

28072015

Declslon:

Request:

10.062015

Decision:

Request:

08.01.2016

Decision:

Fixation of adhoc norms in respect of Advance Authorization No. 0310800103 dated

The committee considered the case in the meeting and decided to approve the adhoc norms as

applied for by the firm in their Advance Authorization '

ie rnuy take consequential action as per Policy / Procedures

applied for by the firm in their Advance Authorization '

ne rn"y take consequential action as per Policy / Procedures'

Fixation of adhoc norms in respect of Advance Authorization No' 05 10395114 dated

The committee considered the case in the meeting and decided to approve the adhoc norms as

Fixation of adhOC nOrms in respect of Advance AuthoriZation No. 0510394515 dated

The Conllnittee considered thc Case in the meeting and decided to approve the adhOC nOrms aS

applied for by the firm in their Advance Authorization '

nA may take consequential action as per Policy / Procedures

applied for by the firm in their Advance Authorization '

ne rnuy take consequential action as per Policy / Procedures'

Fixation of adhoC nOrms in respect Of Advance AuthoriZatiOn No.0510397246  dated

The Cominittce considered the case in the meeting and decided tO approve the adhOC■
Orms as

1/87/50/00185/AM16/DES‐ VH
M/s Vikas Ecotech Ltd.Case No.A-287

5/24/040/00210/AM16
lv.Lic No and Date

10395114 dated 28 07.2015

NC No.:05/AM17

Dated:15。 07.2016

1/87/50/00132/AM16/DES― VH
M/s Vikas Ecotech Ltd.Case No.A-288

/24/040/00108/AM16
Adv. Lic. No. and Date

510394515 datcd 10.062015

NC No.:05/AM17

Dated:15.07.2016

1/87/50/00391/AM16/DES― VH
M/s Vikas Ecotech Ltd.case No.A… 289

5/24/040/00500/AM16
v. Lic. No. and Date

510397246 dated 08.01.2016

NC No.:05/AM17

Dated:15.07.2016

叫
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1/87/162/00130/AM15/DES― VH
M/s Jain Irrigation Systems Ltd.Case No.A‐290

/83/040/00205/AM12

. Lic. No. and Date

310649832 dated 23 08.2011

NC No。 :05/AⅣl17

Dated:15.07.2016

Request:

23082011
Fixation of adhoc norms in respectof Advance Authorization No. 03 10649832 dated

Decision: Based on the comments furnished by DOC&PC vide their F.No.4601112412008-PC.ll dated 20-5-2016,

Committee considered the case in the meeting and decided to approve the adhoc norms as applied for by the

firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

Request:

19032015

Declslon:

Fixation of adhoc norms in respect of Advance Authorization No. 03 10794719 dated

The Committee considered the case in the meeting and decided to approve the adhoc norms as

applied for by the firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

Request:       Fixation of adhoc nOrms in respect of Advance Authorization No. 0510390643 dated
2108.2014

Decision: The Committee considered the case in the meeting and decided to approve adhoc norms as

applied for by the firm in their Advance Authorization'

RA may take consequential action as per Policy / Procedures'

中
ムヘ

も鋼υψ

誡卜・
　
仏

1/87/050/00088/AM16/DES‐ VH
Kuloday Technopack Pvt.Case No.A-291

RAF No
3/94/040/01174/AM15

Adv_Lic No and Date

310794719 datcd 19.03.2015

NC No.:05/AⅣ l17

Dated:15.07.2016

1/87/050/00248/AM15/DES― VH
Mノs Vikas Ecotech Ltd.Case No.A-292

5/24/040/00222/AM15
dv.Lic.No and Datc

10390643 dated 21 08 2014

NC No.:05/APl17

Dated:15.07.2016

Status:

Approved

itatus:

{,pproved



Case Noo A‐ 293 M/s Vikas Ecotech Ltd. HQ F.No.

01/87/050/00298/AM16ノlDES― VII

Status:

Approved

NC No.:05/AM17

Dated:15.07.2016

Adv.Lic.No.and Date

0510396185 dated 02.11.2015

RA F,No.

05/24/040/00358/AM16

9

α

Request:

02112015

Declslon:

applied for by the firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

Request:

14112014

Declslon:

applied for by the firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

Fixatio■  of adhoc norms in respect of Advance Authorization No. 0510396185 dated

The Committee considered the case in the meeting and decided to approye the adhoc norms as

し

Fixation of adhoc norms in respect of Advance Authorization No. 0510391992 dated

The Committee considered the case in the meeting and decided to approve the adhoc normsas

Request:

0712.2015

Declslon:

Fixation of adhoc norms in respect of Advance Authorization No. 0210206316 dated

The Committee considered the case in the meeting and decided to approve the adhoc norms as
applied for by the firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

Subject: Request of M/s SNF (India) Pvt. Ltd., Visakhapatnam for amendment of Export item description
for regularization EODC against Advance Authorization No. 2610012531 dated 04.04.2014.

Decision: As per the written comments furnished by the D/o C&PC vide their OM No. 4601115112014-PC-ll
dated 05.05.2016, the Committee decided to delete the non-volatile condition [% Non Volatile Solids 40 + 2o/o] and
the description of Export Product to read as "Flosperse 3000 M5".

Case Noo A‐ 294 M/s Vikas Ecotech Ltd.

1/87/050/00387/AM15/DES‐ VH

Adv. Lic. No. and Date

510391992 datcd 14.11.2014

NC No.:05/AⅣ l17

Dated:15.07.2016 4/040/0035/AM15

M/s Gajjraj Agency Pvt. Ltd. HQF.No.01/87/171/85/AM17/DES‐

VΠ

NC No.:05/AM17

Dated:15.07.2016

Adv Lic.No.and Date

10206316 dated 07.12.2015 157/AM16

M/sSNF(India)PVt・ Ltd. HQ F.No.01/87/50/29ノ AR415/DES‐ VH
NC No.:05ノAR417

Dated:15,07.2016

. Lic. No. and Date

10012531 dated 04.04.2014

RA may take consequential action as per Policy / Procedures.

Status:

Approved

Case Noo A… 295 Status:

Approved

Case Noo A‐ 296 Status:

へpprovedRA F.No

26/24/040/00002/AⅣ l15
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SNF(India)PVt・ Ltd. F No 01/87/162/171/AMl`/DES―Case No.A-297

v. Lic. No. and Date

10012323 dated 19。 11.2013

NC No.:05/AM17

Dated:15.07.2016

Subject: Request of M/s SNF (India) Pvt. Ltd., Visakhapatnam for amendment of Export item description
for regularization EODC against Advance Authorization No. 2610012323 dated l9.l1.2013.

Decision: As per the written comments fumished by the D/o C&PC vide their OM No. 4601115112014-PC-ll
dated 05.05.2016, the Committee decided to delete the non-volatile condition [Sodium Polyacrylate Liquid Non
volatile Solids 44+i-2ohl and the description of Export Product to read as "FLOSPERSE 4005".

RA may take consequential action as per Policy / Procedures.

Colorplast Systems Pvt. Ltd. HQ F.No.01/87/50/293/AM16/DES‐
VH

Case No.A-298

lv Lic No.and Date

10396252 dated 05.11.2015 5/23/040/00333/AⅣ l16

NC No.:05/AM17

Dated:15.07.2016

Request:

05 112015

Declslon:

RA may take

Request:      Fixation of
03082015
Decision:  The Committce
under:

adhoc norms in

considered the case

Fixation of adhoc norms in respectof Advance Authorization No. 05 10396252 dated

The Committee considered the case in the meeting and decided to approve the adhoc norms as

ntial action as / Procedures

respectof Advance Authorization No. 0510395159 dated

and decided to approve on repeat basis and recommended as

applied for by the firm in their Advance Authorization

QF No 01/87/50/470/AM15/DES¨
II

M/s Colorplast Systems Pvt. Ltd.Case No.A-299

5/23/040/00500/AM15

Adv Lic.No and Date

10393096 dated 05.02.2015

NC No.:05/AM17

Dated:15.07.2016

EXPORT ITEM QTY IMPORT ITEM QTY

Printed   Plastic   Cards

(37500000 Nos)195 MT

l kg l Calendarcd Plastic Sheets(PVC― ABS,

PVC/AD,Credit Card Corc)

1 359 kg

2. Printing Inks 0 020 kg

Offset Image Plates 0 01 No

4 Chemicals DP-1/PA‐F 0 20 1nl

5. Printing Rubber Blanks (Metal Back) 0.002 No.

6. Laminating Varnish 175 Ltr.

RA may take consequential action as per Policy / Procedures.

渕｀
け

Status:

Approved

RA F No

26/24/040/00002/AⅣ l15

雅

Status:

Approved

Itatus:

{pproved



Case No.A… 300 Colorplast Systems Pvt. Ltd. HQ F.No.01/87/50/252/AM16/DES‐
VH

NC No.:05/AM17

Dated: 15.07.2016

Adv Lic No.and Date

510395159 dated 03 08.2015 5/23/040/00191/AM16

Request:

0308.2015

Decislon:

applied for by the firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

Fixation of adhoc norms in respect of Advance Authorization No. 05 10395 159 dated

The Committee considered the case in the meeting and decided to approve the adhoc norms as

Case No.A-301 M/s Kalpana lndustries (India)
Ltd.

QF.No
1/87/50/00150/AM16/DES― VH

Adv. Lic. No. and Date

310795782 dated 08.05.2015 3/94/040/01065/AM15

NC No.:05/AⅣ l17

Dated:15.07.2016

Request:

08052015

Declslon:

Fixation of adhoc norms in respectof Advance Authorization No. 03 10795782 dated

The Committee considered the case in the meeting and decided to approve the adhoc norms as

applied for by the firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

Subject: Modification/Rectification of adhoc norms against Advance Authorization No. 0310796587
dated 12.06.2015

Decision: As per the written comments furnished by the D/o C&PC vide their OM No. 460llll39l20ls'Pc'll
dated 09.03.2016, the Committee ratified following adhoc norms:

EXPORT ITEⅣ I QTY IMPORT ITEM QTY
Articles Made of LLDPE (Bag of Polyethylene)

- Net Content Per M.T.

l) LLDPE Granules = 0.750 M.T.

2) LLDPE Powder: 0.250 M.T

One MT LLDPE Granules 0 7875 MT

LLDPE Powdcr 0 2625 MT

RA may take consequential action as per Policy / Procedures.

M/s J.J. PolyPlast Pvt. Ltd. IQ F No.

1/87/050/00212/AM16/DES¨ VII

Adv.Lic.No and Date

310796587 dated 12.06.2015 3/94/040/00064/AM16

NC No.:05/AM17

Dated:15.07.2016

Status:

Approved

Status:

へpproved

Case No.A-302 itatus:

{pproved

紫
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0NLINE CASES

Case No.:5/21/87‐ ALC1/2015   Pa崚/Name:LEBRACS RUBBER Mcet No/Date:5/87‐
ILININGS PRIVATE LIMITED   ‐ALC1/2016

14.07.2016

HQ File:01/87/050/00287/AM16/ RA File:25/24/040/00003/AM13/ Lic.No/Date:2510003923

127.02.2013               1

Decision:AD/L No.7/119/2016¨ TSW dated 23.03.2016 was issued by DIPP to rlrln Reply stin awaited.

Case No.:13/4/87-ALC1/2016

Status:

Deferred 飲

←
Party NameiSYNTHETIC

PACKERS P LTD

Case No.:18ノ 18/87‐ALC1/2015   Paty Name:SYNTHETIC
PACKERS P LTD

Party NamciSHAKTI PLAS

INDUSTRY

Case No。 :1/14/87‐ ALC1/2014   Parり Name:JINDAL POLY FILMS
LTD.

5 HQ Filci01/87/050/00H1/AM15/ RA Filc:05/23/040/00461/AM14/

IDecision:In response to D/L dated 23.12.2014 issued by D/oC&PC,thc

has been forwarded to D/oC&PC on 23.022015.Commcnts st‖ l awaited.

HQ File:01/87/050/00069/AM17/ RA File:07/24/040/00167/AM12/ Lic.No/Date1071 0095284

09.05,2013

Decision:Application has been received and place the case before Norrns Committee.

Meet No/Date:5/87-

ALC1/2016

14.07.2016

Mcct No/Date:5/87‐

ALC1/2016

14.07.2016

Meet No/Datei5/87-

ALC1/2016

14.07.2016

Status: A\
Deferred

Deferred    ｀

Status:

Deferred

Status:
Deferred

3 HQFile:01/87/050/00188/AM16/ RA File:07/24/040/00145/AM14/ Lic.No/Date:0710098407   1

19.09.2013

‐Decision:  In rcsponsc to D/L issued by D/oC&PC,the flrm has funlishcd the required infonnation and thc inattcr is

under consideration by D/oC&PC.

‐Case No。 :9/7/87‐ ALC1/2014

HQ File:01/87/050/00028/AM15/ IRA File:05/24/040/00492/AM14/  Lic.No/Date:0510382815   1

26.03.2014               1

1Decision:Decision:In response to D/L datcd 23.07.2014 issucd by D/oC&PC,the firrn had submitted its reply,a

copy ofwhich was fonvarded to D/oC&PC on 28.07.2015.Commcnts awaited from D/oC&PC.

Meet No/Datei5/87¨

ALC1/2016

14.07.2016

Lic.No/Date:0510384222

16.042014

firm had submitted its reply, a copy of which

きヽ



Case No.:14/4/87-ALC1/2016

,, Case No.:6/32l87-ALCll2Ol4

13

Patty Name:SYNTHETIC

PACKERS P LTD
Mcet No/Date:5/87-

ALC1/2016

14.072016

Mcet No/Date:5/87-

ALC1/2016
14.07.2016

Lic.No/Date:0710105260

20.062014

HQ File:01/87/050/00070/AM17/ RA File:07/24/040/00321/AM14/ .Lic.No/Date:0710103665
‐
22.04.2014

Decision:Application has been received and place the case before Noms Committee.

Status:

Deferred

Status:

Deferred

Status:

Deferred

Status:

Deferred

Status:

Deferred

Case No.:10/14/87‐ ALC1/2014   Parり Name:MRC ICLEAN
SYSTEMS PRIVATE LIMITED

HQ File:01/87/050/00120/AM15/ RA File:09/24/040/00068/AM15/ ‐

Decision:  In response to D/L dated 31.07.2014 issued by D/oC&PC,the

has been forwarded to D/oC&PC on 26.11.2014.Comments stin awaited.

Case No.:9/21/87‐ ALC1/2014   Parり Name:SANKHLA       I
INDUSTRIES,             ‐

Meet No/Date:5/87‐        Status:
ALC1/2016            1Deferred

14.07.2016

Lic.No/Date:0910060144    1

19.05.2014               1

flrm had submitted its reply,a copy ofwhich

こ

8 HQFile:01/87/050/00162/AM15/ RA File:07/24/040/000H/AM15/

Decision :ln response to D/L dated29.09.2014 issued by D/o C&PC, the firm had submitted its reply, a copy of which
has been forwarded to D/o C&PC on 25.11.2014. Comments still awaited.

iCase No.:1/18/87‐ ALC1/2014    Pa=y Name:SPECIALITY      Meet No/Date:5/87-

POLYMERS PVT.LTD。 ,NO.1,   ALC1/2016
NAVARANG             14.07.2016

HQ Filc:01/87/050/00144/AM15/ RA File:03/95/040/00156/AM15/ Lic.No/Date:0310786846   1

15.07.2014               1

Decision:A copy ofapplication has been fbnvarded to D/oC&PC on 23.09.2014.Commcnts stin awaitcd.

ヽ
Case No。 :1/32/87‐ ALC1/2014    Parり Name:INTERNATIONAL  Meet No/Date:5/87‐

CONVEYORS LIMITED      ALC1/2016
14.072016

10 HQ File:01/87/050/00277/AM15/ RA File 103/94/040/00320/AM15/ ILic No/Datc:0310787375   1
‐28.072014               1

Decision:In response to D/L dated ll.11.2014 issucd by D/oC&PC,the flrm had submitted its reply,a copy of which

has been forwarded to D/oC&PC on ll.03.2015.Comments stin awaitcd.

Pa●y Name:ANG PLASTICS PVT.Mcet No/Date:5/87¨

LTD.                  IALC1/2016

叫

■穆
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HQ File:01/87/050/00282/AM15/ RA File:03/94/040/00388/AM15/

IDecision:In response to D/L dated 02 12.2014 issued by D/oC&PC,the
has been forwarded to D/oC&PC on 06.07.2015.Comments stin awaited

Case No.:1/35/87‐ ALC1/2014    Parり Name:SHREE TIRUPATI
BALAJEE AGRO TRADING
CO.PoLTD.,

12 HQ File:01/87/050/00308/AM15/ RA File:56/24/040/00024/AM15/

Case No.:22/32/87‐ ALC1/2014   Parり NamelPARADISE
IPOLYMERS LTD.,

13‐ HQ Filc:01/87/050/00298/AM15/ RA Filc:03/95/040/00487/AM15/

14.07.2016

Lic.No/Date:0310787600   1

04.08.2014

flm had submitted its reply,a copy of which

Q

Decision:In response to D/L dated 19.01.2015 issued by D/oC`と PC,the flrrn had subnlitted its reply,a copy of which

was forwardcd to D/oC&PC on 28.04.2015.Comments stiH awaitcd.

Meet No/Date15/87-

ALC1/2016
14.07.2016

Lic No/Date:5610004374

14082014

Mcct No/Date:5/87‐

ALC1/2016
1407.2016

Lic.No/Datc:0310788816

05.09.2014

Status:
Deferred

Status:
Deferred

Status:

Deferred &-

牡

Decision :ln response to D/L dated02.12.2014 issued by D/o C&PC, the firm had submitted its reply, a copy of which
was forwarded to D/o C&PC on 20.08.2015. Comments still awaited.

Case No.:27/42/87-ALC1/2014   Pa■ y Name:INTERNATIONAL   Mcct No/Datei5/87‐

CONVEYORS LIMITED      ALC1/2016
14.07.2016

14
IHQ Filc:01/87/050/00368/AM15/ RA File:03/94/040/00558/AM15/ Lic.No/Datc:0310789415  ‐

118.09.2014               1

Decislon:A copy of appHcation has been fonvardcd to D/oC&PC on 13.01.2015.Comments stin awaited.

Case No.:32ノ 42/87‐ ALC1/2014   ‐Paty Name:POLYGENTA      Mcet No/Date:5/87-      Status:
TECHNOLOGIES LTD       ALC1/2016           1Deferred

‐14.07.2016

HQ Filc:01/87/050/00373/AM15/ IRA Filc:03/95/040/00213/AM15/  Lic.No/Datc:0310789866   :

30.09.20t4

Decision :A D/L No.460l l/64/2015-PC.ll dated 17.07.2015 was issued by D/o C&, the firm had submitted its reply, a

copy of the same was forwarded to D/o C&PC on 13.10.2015. Comments stillawaited.

錐

ず
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イ
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Case No.:18/16/87-ALC1/2015

15

Party Name:ESTEEM

INDUSTRIES PVT.LTD,

ICase No.:17/45/87‐ALC1/2014   Paty NameIPOLYFILL
TECHNOLOGIES PVT LTD

‐Case No.:21/47ノ 87‐ALC1/2014   Pa● y Name:MACRO POLYMERS
P.LTD.

20 HQ File:01/87/050/00445/AM15/ RA Flle i08/24/040/00376/AM15/

Decision:In rcsponse to D/L datcd ll.05.2015 issucd by D/oC&PC,the

was forwarded to D/oC&PC on 28 07.2015.Comments stiH awaited.

Mcet No/Date:5/87-

ALC12016
14.07.2016

Status:
Deferred

Status:

Deferred

Status:
Deferred

Status:
Deferred

16 HQ Filc:01/87/050/00141/AM16/ RA File:177/24/040/00H4/AM15/ Lic No/Date:1710005969

12.11.2014               1

1Decision:A copy of application has been forwarded to D/oC&PC on 24.112015.Comments awaited,om

lC&PC
D/o

Mcet No/Date:5/87‐

ALC1/2016

14.07.2016
17 HQ Fi18:61/8ケ

'050/00417/AMi夕

 RA File:」 4/24/040/00174/AM15/ Lic.No/Date:3410040678

13.11.2014

1Decision:A copy ofapplication was forwarded to D/oC&PC on 03.02.2015.Comments stin awaited.

Case No.:9/42/87-ALC1/2014    Paty Namc:MRC ICLEAN      Mcet No/Datc:5/87-

SYSTEMS PRIVATE LIMITED  ALC1/2016
14.07.2016

Case No.:24l47/87-ALCll20l4 Party Name:PATTU INDUSTRIES Meet No/Date:5/87-

ALCI/2016
14.07.2016

to'' HQ File:01/87/050/00448/AMl5/ RA File :25/24/040l00OO2lAMl5/ Lic.No/Date:2510004377

28.11.2014

Decision :A copy of application was forwarded to D/o C&PC on 17.02.2015. Comments still awaited.

卜

λ

18 1HQ File:01/87/050/00350/AM15/ RA File:09/24/040/00439/AM15/ ILic.No/Date:0910061249   1

117.11.2014               1

1Decision:In responsc to D/L datcd 13.02.2015 issued by D/oC&PC,thc flrm had submitted ls reply,a copy of which

was foⅣarded to D/oC&PC on 15.05.2015 Comments stin awaited.

Ｌ
γ

」
Mcet No/Date:5/87-        IStatus:

ALC1/2016           1Deferred
14.07.2016               1

Lic.No/Date:0810134245    1

05.01.2015               1

firm had submitted its reply, a copy of which

中



Decision :ln response toDlL dated 11.05.2015 issued by D/o C&PC, the firm had submitted its reply, a copy of which
was forwarded to D/o C&PC on 28.07.2015. Comments still awaited.

caseNo.:l/49/87-ALCI/2014 ParfyName:JJ.pLASTALLoy MeetNo/Date:51g7- Status:

DeferredPVT LTD, ALC1/2016

14.072016))" HQ File:01/87/05010046llAMl5l RA File :151241040/00019/AMl5/ Lic.No/Date:tstOOz2O4O
23.0t.2015

Decision :A copy of application has been forwarded to D/o C&PC on 02.03.2015. Comments still awaited.

Casc No.:31/4/87‐ ALC1/2015    Pa■ y Namc:LLOYD         Mcct No/Datc:5/87-      Status:
INSULATIONS(INDIA)      ALC1/2016          1Deferred
LIMITED                 14.07.2016            1

23 HQ File:01/87/050/00035/AM16/ RA File:03/95/040/00713/AM15/ Lic.No/Date:0310793752  1

10.02.2015               1

Decision: ln response to D/L issued by D/o C&PC, the firm has furnished the required information and the matter is
under consideration by D/o C&PC.

16

1Case No.:22/47/87-ALC1/2014   Pa● y Name:MACRO POLYMERS
‐                       IPo LTD.

21 1HQ File:01/87/050/00446/AM15/ RA File:08/24/040/00379/AM15/

Case No.:21/22/87‐ ALC1/2015   Paty Name:FLEXITUFF
INTERNAT10NAL LTD,

25 HQ Fiに
:01/87/050/00354/AM16/ 

‐
RA File:56/24/040/00059/AM15/

Mcet No/Date:5/87-

ALC1/2016

14.07.2016

Lic.No/Date:0810134260

06.012015

‐Meet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Datc:5610004559

09.03.2015

Status:
Deferred 

C

ι

し
・

に

鮭
Ｆ
に

‐Case No.:5/18/87‐ ALC1/2015   Parり Name:BLS POLYMERS   Mcet No/Date:5/87‐
I                       LTD                    ALC1/2016

14.072016

24‐ HQ File:01/87/050/00175/AM16/  RA File 105/23/040/00508/AM15/  Lic.No/Date:0510393186

113.02.2015                1

1Decision:A copy ofapplication has been forwarded to D/oC&PC on 23.02.2016.Comments awaited from

lC&PC.

Status:

Deferred

Status:
Deferred

D/o

Decision :A D/L No.46011/3912009-PC.ll dated 11.04.2016 was issued by D/o C&PC to firm. Reply still awaited.

Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite

information.

椰
師
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26
LIMITED 14.07.2016

HQ File:01/87/050/00006/AM16/ RA File:05/23/040/00548/AM15/  Lic.No/Date:0510393591

17.03.2015

Decision:A copy of application was fOrwarded to D/oC`と PC On 06.052015.Comments stin awaited.

Mcct No/Date:5/87-

ALC12016
14.07.2016

27 __^ _..
HQ File:01/87/050/00015/AMl6/ RA File :07/241040/00460/Al/.til Lic.No/Date:0710107856

17.03.2015

Decision :A copy of application was forwarded to D/o C&PC on 06.05.2015. Comments srillawaited.

Mcet No/Datc:5/87-         status:

ALC1/2016            DeFerred
14.07.2016

Lic.No/Date:0310794838    1

24.03.2015               1

Decision : A copy of application has been forwarded to D/o C&PC on24.ll,2Ol5. Comments awaited from
C&PC.

D/o

CaseNo.:2015/87-ALCll20l6 PartyName:JJ.PLASTALLOY MeetNo/Date:5/81- Status:

DeferredPVT LTD, ALC1/2016

1407.2016

29‐ HQ Fib:01/87/050/00097/AM17/ RA File:15/24/040/00001/AM16/ Lた .No/Date:1510022050  1

2004.2015

‐Decision:   The Cominittee notcd that thc cOpy of appHcation placed under para 4.7 of HBP is still awaited fronl RA.

Hence,the Conllnittee decided to issuc a reminder to RA and flm to mrnish the application within 15 working days

Case No.:2/4/87‐ ALC1/2015

17

Parり Namc:ALOK Mcet No/Date:5/87-

MASTERBATCHES PRIVATE   ALC1/2016

Case No.:11/4/87‐ ALC1/2015    Parり Namc:ARMOR PLAST
LTD,

Case No.:19/16/87-ALC1/2015   Parり Name:KALPENA
INDUSTRIES LIMITED,

28 HQ Filc:01/87/050/00142/AM16/ RA File:03/94/040/01190/AM15/

‐Case No.:52/18/87-ALC1/2015   ‐Parり Namc:MACCAFERRI     Mcct No/Date:5/87-
‐                     ENVIRONMENTAL SOLUT10NS ALC1/2016

PVT LTD                14.07.2016

30 HQ File:01/87/050/00222/AM16/ RA File 103/95/040/00034/AM16/  Lic.No/Date:0310795683

01.05.2015

Status:
Deferred

Status:
Deferred

保

―

に

♭

∝

年

に

Status:
Deferred

Decision :A D/L dated 03.11.2015 was issued by D/o C&PC to firm. This was followed by Reminder from DGFT for
submission of information. Reply still awaited from the firm.

3尊

と



Case No.:11/16/87-ALC1/2015

18

Paty Name:ENVITECH Meet No/Date:5/87- Status:

DeferredCHEMICAL SPECIALITIES PVT.ALC1/2016
LTD                     14.07.2016

31 HQ Filc:01/87/050/00134/AM16/ RA Filc:31/83/040/00016/AM16/  Lic.No/Date:3H0065414
07.05.2015

Decision:A D/L No.460l l/73/2015-PC.ll dated 02.05.2016 was issued by D/o C&PC to firm. Reply still awaited.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Case No。 :21/18/87‐ALC1/2015   Patty Name:MRC ICLEAN      Meet No/Date:5/87-

SYSTEMS PRIVATE LIMITED  ALC1/2016
11407.2016

HQ Filc:01/87/050/00191/AM16/ RA File:09/24/040/00049/AM16/ Lic.No/Date:0910062005

:11 7
Deferred a′

つ
４

Decision:AD/L No.46011/22/2012-PC― II dated 10.12.2015

Thus,the Committee decided to issue reminder to the flrm

infollllation.

Case No.:1/13/87¨ ALC1/2015    Parり Name:VEEKAY
POLYCOATS LTD

112.05.2015

was issued by D/oC&PC to flrm.Rcply stin awaited.

giving 15 days time for submission of the requisite

Status:

Deferred

^^ HQ Fite :01/87/050/00107/AMl6/ RA File :051241040/00038/AMl6/ Lic.No/Date:051039425655 
14.05.2015

Decision zA DIL dated 09.09.2015 was issued by D/o C&PC to firm. This was followed by Reminder from DGFT on

l3.l1.2015 &.lO.O3.2016 (Finalreminder) giving l5 days time for submission of information. Reply still awaited from

the firm.

Meet No/Datc15/87-

ALC1/2016

14.07.2016

Paty Name:EXPANDED      Mcct No/Date:5/87‐

POLYMER SYSTEMS PVT.LTD IALC1/2016
114.07.2016

'Status:
:Deferred

Mcct No/Datc:5/87-         IStatus:

ALC1/2016           1DeFerred
14.07.2016               1

Lic.No/Date:0310796232

2705.2015               ‐

■
に

Case No.:32/16/87‐ ALC1/2015

'o ne File:01/87/050/00155/AMl6/ RA File :031941040100056/AMl6/ Lic.No/Date:0310796199
26.05.2015

Decision :A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments stillawaited.

Case No.:51/18/87‐ ALC1/2015

35‐
HQ riiも :61/:ケ /o50/00'2i′AM16/

Paty Name:SPECIALITY
POLYMERS PVT.LTD,NO.1,
NAVARANG

RA File:03/95/040/00014/AM16/

A

Decision :A copy of application has been forwarded to D/o C&PC on 29.10.2015. Comments stillawaited.
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36 1HQ File:01/87/050/00159/AM16/ RA Filc:03/94/040/00132/AM16/

Decision:A copy of application has been fottarded to D/oC&PC on

lC&PC.

:Case No.:20/16/87-ALC1/2015   Parり Namc:KOHIN00R
RECLAMAT10NS

‐Case No.:12/16ノ 87‐ ALC1/2015   Pa=y Name:K.R.T.POLYMERS,

38 HO Fiに
:01/8ケ /63o/o6133/AM16/ RA File i3夕 う4'04o/6ooo`/AM16/

18.03.2016. Comments awaited from D/o

Case No.:36/16/87-ALC1/2015

19

Paty Name:ACG PHARMAPACK
PVT LTD

Mcet No/Date:5/87-

ALC1/2016

14.07.2016

Lic.No/Date:0310796440

04.06.2015

Meet No/Date:5/87‐

ALC1/2016

14.07.2016

Mcet No/Date15/87-

ALC1/2016

14.07.2016

Lic.No/Date:3210077567

17.06.2015

Status:

Deferred

Status:

Deferred

Ｖ

Ａ

´
HQ File :01/87/050/00143/AMl6l RA File :30124104010001l/AMl6/ Lic.No/Date:301010351437 

08.06.2015

Decision :A D/L No.7I33/2015-TSW dated29.09.2015 was issued by DIPP to firm. This was followed by Reminder

from DGFT on 16.12.2015 & 10.03.2016 (Final reminder) giving l5 days time for submission of information. Reply

stillawaited from the firm.

ぶ led次

39

Decision tA copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments still awaited.

ICase No.:39/16/87‐ALC1/2015  Par″ Name:ENVITECH       Mcet No/Date:5/87-      Status:
CHEMICAL SPECIALITIES    ALC1/2016           ‐Deferred

‐                       PVT.LTD                 14.07.2016            1

1HQ File:01/87/050/00162/AM16/ IRA File:31/83/040/00037/AM16/ Lic No/Date:3H0065488  1

■9062015               1

Decision:AD/L No.46011/73/2015-PC.H datcd 02.05.2016 was issued by D/oC&PC to nrm.Rcply stiH awaited.

Thus, thc Committcc decidcd to issuc rcminder to the nrm giVing 15 days timc for subnlission of the requisitc

informatlon.

Case No。 :13/16/87‐ALC1/2015   Ptt Name:METRO VALVES,
(PROPi C.T.BALAMURUGAN)

40.HO File:01/87/650/66136/AMi6/ RA File:3シ

'4/64o/b6oo9/AM16/

IDecision:A copy of application has bccn foⅣ rarded to D/oC&PC on

Mcet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:3210077568

22.06.2015

Deferred  `ι
^

10.09.2015.Comments still awaited.

A
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HQ Flle:01/87/050/00226/AM16/ RA File:03/95/040/00140/AM16/ Lic No/Date:0310796833   1

24.06.2015               1

Decision:AD/L No.46011/16/2010-PC.H dated 26.05.2016 was issued by D/oC&PC tO flm.Rcply stin awaited.

Thus, thc COminittee decided to issue reminder to the rlm giving 15 days tilnc for submission of the rcquisite

information.

Case No.:56/18/87-ALClノ2015

20

Paty Name:LLOYD
INSULAT10NS(INDIA)
LIMITED

Case No.:28/18/87-ALC1/2015   Paty Name:G B RUBBER

PRODUCTS

Casc No。 :22/16/87‐ALC1/2015  Parり Name:HALDIA
PETROCHEMICALS LTD.

Case No.:23/16/87… ALC1/2015   Pa●y Name:HALDIA

PETROCHEMICALS LTD.

Mcct No/Date:5/87-

ALC1/2016
14.07.2016

Mcet No/Date:5/87-

ALC1/2016

14.07.2016

Meet No/Date:5/87¨

ALC1/2016

14.07.2016

Mcet No/Date:5/87‐

ALC1/2016

14.07.2016

|ぶled Q

Status:
Deferred

Status:

Deferred

Case No.:3/17/87‐ ALC1/2015    Paty Name:TYTAN ORGANICS  Mcet No/Date:5/87-

I                       PVT.LTD.,               ALC1/2016
14.07.2016

42 HOiに
:olたケ′63o/661ウ b/AMi`′  良Anお biん5ん46′bbζ

`i′

AMi5′  Lお :No′b品 :o」 107968`ケ
25.06.2015

1Decision:Application has been received and placc the casc bcfbre NollllS COmmittee.

α

43‐ HQ File:01/87/050/00198/AM16/ RA Filc:31/83/040/00273/AM15/ Lic.No/Date:3110065508   1

25.06.2015               1

Decision:AD/L No.7/369/2015-TSW dated 09.12.2015 was issued by DIPP to flrm.Rcply stin awaited.Thus,the

Committec dccided to issue remindcr to the flrln giving 15 days timc for submission ofthe requisite infollllation.

HO File:01/87/050/00l45lAM16l RA File :0212410401000461AM161 Lic.No/Date:021020592644 
26.06.201 5

Decision :A D/L No.460l l/24/2003-PC.ll dated 03.06.2016 was issued by D/o C&PC to firm. Reply still awaited.

Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite

information.

ふオ

Deferred  ι

45 HQ File:01/87/050/00146/AM16/ 
‐RA Filc:02/24/040/00047/AM16/ Lic.No/Date:0210205927   1

26.06.2015               1

Decision:AD/L No.46011/24/2003-PC.H dated 03.06.2016 was issued by D/oC&PC to flrm.Reply stin awaited.

Thus, the Committcc decided to issue reminder to thc flrln giving 15 days tilne for submission of the requisitc

infollllation.

A
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Case No.:29/18/87‐ ALC1/2015 Paty NameiCIKAUTXO INDIA  ‐Meet No/Date:5/87‐
PRIVATE LIMITED          ALC1/2016

14.07.2016

HQ File :01/87/050/001991AM161 RA File :31/83/040100043/AMt6/ Lic.No/Date:3110065522
01.07.201s

Decision :A copy of application has been forwarded to DIPP on 29.10.2015. commenrs still awaited.

Case No.:64118/87-ALCll2Lls Party Name:VISION PRODUCTS Meet No/Dat e:5/B'7-
(P) LTD ALCU2ot6

t4.07.2016

HQ File :01187t050100234tAM16/ RA File :341241040/00076/AMl6/ Lic.No/Date:34t004t344
02.07.201s

Decision !ln response to D/L issued by D/o C&PC, the firm has furnished the required information
under consideration by D/o C&PC.

Case No.:65/18187-ALClt2}ls Party Name:VISION PRODUCTS Meet No/Dat e:5/87-

Status:
Deferred

Status:

Deferred

影
‘
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and the matter is

(P)LTD ALC1/2016
14.07.2016

Status:

Deferred

48 1HQ File:01/87/050/00235/AM16/ RA File:34/24/040/00077/AM16/ tic.No/Date:3410041346   1

102.07.2015               .

IDecision:In response to D/L issued by D/oC&PC,thc flrm has mmished thc requircd information and the matter is

under consideration by D/oC&PC.

ICase No.:66/18/87-ALC1/2015   Parり Name:VISION PRODUCTS Mcct No/Date:5/87‐

(P)LTD                 ‐ALC1/2016
114.07.2016

49 HQ File:01/87/050/00236/AM16/ RA Filc:34/24/040/00078/AM16/ Lic.No/Datc:3410041345

02.07.2015

Decision :ln response to D/L issued by D/o C&PC, the firm has furnished the required information and the matter is
under consideration by D/oC&PC.

Case No。 :67/18/87‐ALC1/2015   Parり Name:VIS10N PRODUCTS Meet No/Date:5/87¨ Status:

Deferred(P)LTD ALC1/2016

14.07.2016

50 1HQ File i01/87/050/00237/AM16/ RA File:34/24/040/00079/AM16/ Lic.No/Datc:3410041351  1
103.07.2015               1

1Decision:AD/L No.46011/88/2008¨ PC.H datcd 30.03.2016 and 13.05.2016 wasissued by D/oC&PC to r11111.Reply

still a、 vaited.Thus,the Conlnlittee decided to issue renlinder to the rlrm giving 15 days time for subnlission of the

requisite inforlnation.

Status:

Deferred

☆
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Case No.:68/18/87-ALC1/2015 Paty Name:VISIoN PRODUCTS Mect No/Datei5/87-

(P)LTD                 IALC1/2016
14.07.2016

51 1HQ File:01/87/050/00238/AM16/ ‐RA File i34/24/040'6bbな b/AM16/ Lお .No/bat`134ibb4ijζ う  |
03.07.2015

Decision:In responsc tO D/L issued by D/oC&PC,the nrm has imished the rcquired infOmation and the matter

under considcration by D/oC&PC.

Status:

Deferred

Status:

Deferred

Status:

Deferred

Status:
Deferred

Status:

Deferred

Case No。 :2/16/87¨ ALC1/2015   Pa=y Name:WEILBURGER     Mect No/Date:5/87-
I                     COATINGS(INDIA)PRIVATE  ALC1/2016

LIMITED                 14.07.2016

52 HQ File:01/87/050/00125/AM16/ RA File:02/24/040/00227/AM14/ Lic.No/Date:0210205952
06.07.2015

Decision :A D/L dated 18.09.2015 &28.03.2016(Reminder) was issued by D/o c&pc ro firm. Reply still awaited
from the firm. Thus, the Committee decided to issue reminder to the firm giving l5 days time for submission of the
requisite information.

ｓ
キ

こ

レ

θ
ICase No.:3/16/87‐ ALC1/2015   Parサ Name:WEILBURGER    IMcet No/Date:5/87‐
|                     ICOATINGS(INDIA)PRIVATE  IALC1/2016

.                        :LIMITED                 ‐14.07.2016

53‐
HQ File:01/87/050/00126/AM16/ RA Filc:02/24/040/00H2/AM15/ Lic.No/Datc:0210205949

06.07.2015

Decision :A D/L dated 18.09.2015 & 28.03.2016 (Reminder) was issued by D/o c&PC to firm. Reply still awaired
from the firm. Thus, the Committee decided to issue reminder to the firm giving l5 days time for submission of the
requisite information.

ICase No。 :4/16/87‐ ALC1/2015   ,Parり Name:WEILBURGER    IMcct No/Date:5/87-

COATINGS(INDIA)PRIVATE  ALC1/2016
LIMITED                 ‐14.07.2016

54 HQ File:01/87/050/00127/AM16/ RA Filc:02/24/040/00179/AM14/ .Lic.No/Datc:0210205950

06.07.2015               1

Decision:AD/L dated 24.09.2015 was issued by D/oC&PC to fl1111.ThiS Was followed by Final Reminder from

DGFT on 09.02 2016 giving 15 days tune fbr subnlission ofinfoIHlation.Reply stin awaitcd from the flilll.

Case No.:31/18/87-ALC1/2015
γ
久

HQ Filc:01/87/050/00201/AM16/

Party Namc:FPIINDUSTRIES

PRIVATE LIMITED

RA File:31/83/040/00046/AM16/

Mcct No/Datc:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:3110065532

09,07.2015

C

・レ叫
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Decision '.A DIL dated 02. t2.2}t5 was issued by D/o C&pC to firm.
submission of information. Reply still awaited from the firm.

CaseNo.:34118/87-ALCI/2015 ParryName:SUMILON
POLYESTER LIMITED

Case No.:35/18/87¨ ALC1/2015   Pa● y NameiSUMILON
INDUSTRIES LIMITED,

Case No.:57/18/87-ALC1/2015   Party Namc:LLOYD

INSULATIONS(INDIA)
LIMITED

This was followed by Reminder from DGFT for

Mcct No/Datc:5/87-

ALC1/2016

14.07.2016

HQ File:01/87/050/00204/AM16/ RA File:52/24/040/00005/AM16′  Li`.N6′ bitも :ζ,ibb41`ケ恵  |
14.07.2015               1

Decision:AD/L dated 04.12 2015 was issued by D/oC&PC to f11111.ThiS Was fOHowcd by Rcmindcr from DGFT on

0902.201 6 giving 15 days time for subnlission ofinfonnation.Reply still a、 vaited from the rlΠn.

Meet No/Date:5/87-

ALC1/2016

14.07.2016

57 HQ Filc:01/87/050/00205/AM16/ RA Filc:52/24/040/00006/AM16/ Lic No/Date:5210041579   1

14.07.2015               1

1Decision:AD/L dated 04.12.2015 was issued by D/oC&PC tO f11111.ThiS Was f01lowed by Reminder from DGFT on
09.02 2016 giving 15 days time for subnlission ofinfollllationo Reply st‖ l awaited from the flnn.

Mcet No/Datc:5/87-

ALC1/2016

14.07.2016

Status:

Deferred

Status:

Deferred

Status:

Deferred

Status:
Deferred

Ъ
1織縫d ι

58 1HQ File:01/87/050/00227/AM16/ RA File:03/95/040/00208/AM16/ .Lic.No/Date:0310797257   1

15.07.2015               1

1Decision:AD/L dated 04.12.2015 was issued by D/oC&PCto nm.This was fo1lowed by Rcminder from DGFT on
09.02.2016g市 ing 15 dり s dmc for submission ofinfoI11lation.Reply slH awa■ cd from the nrln.
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ICase No.:23/18/87‐ALC1/2015   Pa■ y Name:JJ.PLASTALLOY   Meet No/Date:5/87‐

I                      PVTo LTD.,               ALC1/2016
■4.07.2016

HQ File:01/87/050/00193/AM16/ RA File:15/24/040/00011/AM16/ Lic.No/Date:1510022070

23.07.2015

Decision:AD/L dated 30.H.2015&05.04.2016(Last reminder)was iSSued by D/oC&PC to flrm.This was

fo1lowed by Reminder iom DGFT on 09.02.2016.Reply stiH awaited from the flrm.Thus,the Committee decidcd to

issucFinalremindertotherlrmgiving15daystilneforsubmissionofthcrcquisiteinfollllation.

Case No.:22/18/87‐ ALC1/2015 Meet No/Date:5/87‐

ALC1/2016
1407.2016

Pary Name:JJ.PLASTALLOY

PVT.LTD.,60
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HQ File:01/87/050/00192/AM16/ RA File:15/24/040/00009/AM16/ ILic.No/Date:1510022071   1
‐
28.07.2015               :

Decision:AD/L dated 30 H 2015&05.04.2016(Last reminder)was iSSucd by D/oC&PC to flrm.This was

followed by Rernindcr iom DGFT on 09 02.2016.Reply stin awaited iOm the flm Thus,the Committee decided to

issuc Final reminder tO the Arm giving 15 days tilnc lbr subnlission ofthe requisite infonnation.

Qィ

Case No.:27/18/87‐ ALC1/2015   Parサ Name:EASTMAN
RECLAMAT10NS

Mcet No/Datc:5/87-

ALC1/2016

14.07.2016

:Status:

つ
４
‘
υ

Deferred  cl

61 1HQ File:01/87/050/00197/AM16/ RA File:30/24/040/00013/AM16/  Lic.No/Date:3010103571   :

‐2807.2015               '

IDecision:AD/L No.7/34/2015-TSW dated 09.12 2015 and reminder(by e‐ mail)was iSSued by DIPP to flilll.Reply

still awaited.

Status:
Deferred  (l_(

64 HQ Filc:01/87/050/00200/AM16/  RA File:31/83/040/00044/AM16/

Decision:AD/L No.46011/149/2015¨ PC.H dated 22 12.2015 wasissued by D/oC&PC to flrm.It was decided by the
iConllnittcc to issuc a reminder to fll11l giving 15 days timc for subnlission ofhforrnation

Case No.:25/18/87-ALC1/2015   Patty Name:JJ.PLASTALLOY    Mcct No/Date:5/87-

PVTo LTD.,               IALC1/2016

14.07.2016

HQ File:01/87/050/00195/AM16/ RA File:15/24/040/00012/AM16/ Lic.No/Date:1510022072

30.07.2015

Decision :A D/L dated 30.11.2015 & 05.04.2016 (Last reminder) was issued by D/o C&PC to firm. This was

followed by Reminder from DGFT on 09.02.2016. Reply still awaited from the firm. Thus, the Committee decided to
issue Final reminder to the firm giving l5 days time for submission of the requisite information.

CaseNo.:48/18/87-ALCI/2015 PartyName:BAYER Mcet No/Datei5/87- Status:
Deferred|                       IMATERIALSCIENCE PVT.LTD., ALC1/2016

14.07.2016

63 HQ File:01/87/050/00218/AM16/ 
‐RA File:03/94/040/00294/AM16/ Lに .No/Date:0310797849

30.07.2015

Decision :A D/L No. 4601ll39/2015-Pc-ll dated 13.ol.2016 was issued by D/o C&PC to firm. Reply still awaited.

Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

ICase No.:30/18/87-ALC1/2015 Parり Namc:MULTITECH
PRODUCTS PRIVATE LIMITED

Meet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Datei3110065581

04.08.2015

臨鋪∬
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ICase No.:22/20/87‐ALC1/2015   Parり Name:KRISHNA        Meet No/Date:5/87-      lstatus:
ANTЮXIDANTS PVT.LTD.  ALC1/2016        ‐Deferred  Cへ

14.07.2016               1

65 1HQ Filc:01/87/050/00266/AM16/ RA File:03/94/040/00324/AM16/ Lic No/Date:0310797923           1

‐04.08.2015               1

1Decision:In response to D/L issued by D/oC&PC,the nm has fumished thc requ■ ed hfomatbn and the matter ζ
under considcratiOn by D/oC&PC.

case No.:37l18187-ALCll20ls party Name:SUMILoN Meer No/Date:51g7- Status:
INDUSTRIES LIMITED,      ALC1/2016 Deferred

114.07.2016               1

66 1HQ File:01/87/050/00207/AM16/ RA File:52/24/040/00024/AM16/ Lic.No/Date:5210041596

0608.2015               1

1Decision:AD/L dated 04.12.2015 wasissued by D/oC&PC tO r11111.ThiS Was followed by Reminder iom DGFT on

09.02.2016 giving l5 days time for submission of information. Reply still awaited from the firm.

午
l ftteN∝ 瑠 田 ■ L02“ 5 

招 ガ器 HFHEMCALS性 :渕 7α

y"―
 lmedこ

14.07.2016               ‐

67 HQ Fi膨
:01/87/050/00208/AM16/ IRA Fib:53/24/040/00020/AM15/ Lic.No/Dtte:5310018517  1      ‐

.06.08.2015               1           1

:Decision:AD/L No.460H/146/2015-PC‐
II dated 22.12.2015 was issued by D/oC&PC tO nrm.Reply stin awaited.|

IThus,the committcc decided to issuc remindcr to thc rlrm giving 15 days time for submission of the requisite:

infollllation.

Case No.:36/18/87-ALCI/2015 Party Name:SUMILON Meet No/Date:5187- Status:
POLYESTER LIMITED       IALC1/2016 Deferred

14.07.2016               1

68 1HQ File:01/87/050/00206/AM16/ RA File:52/24/040/00023/AM16/ Lic.No/Date:5210041597  1

07.08.2015

1Decision:AD/L dated 04.12.2015 wasissued by D/oC&PC to nrm.This was followed by Rcminder iom DGFT on
109.02.2016 giving 15 days tirne for subnlission ofinforlnation.Reply still awaited from the rlli:1.

Case No.:41116/87-ALCll20ls Party Name:AAVYA Meet No/Date:518'7- Status:
INDUSTRIES(P)LIMITED    IALC1/2016          1DeFerred

14.07.2016               1

69責
O Fiお 16i/8ウ

'650/00164/AM16/ 

‐RA Fib:0924/040/00278/AM16/ Lた 。No/Date:0910062480  1

11.08.2015

Decision:AD/L No.46011/14/2016-PC― II dated 22.03.2016 was issued by D/oC&PC to flrln.Reply stin awaited.
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itrt, it. Committee decided to issue ...ird", to ttre firm giving 15 days time for submission of trrl requiiiie
information.

ICasc No.:42/16/87-ALC1/2015   Parり Name:RK.RECLAIM AND IMcet No/Date:5/87‐

I                      RUBBER PRODUCTS PVT LTD ALC1/2016
14.07.2016

70 1HQ File:01/87/050/00165/AM16/ RA File:34/24/040/00135/AM16/  Lic No/Datc:3410041441

I 1.08.20t s

Decision :A D/L No. 7/105/2016-TSw dated 20.05.2016 was issued by DIpp to firm. Reply stiil awaited. Thus, the
Committee decided to issue reminder to the firm giving l5 days time for submission of the requisite information.

Status:

Deferred

Status:
Deferred

Status:

Deferred

Status:
Deferred

from D/o

Meet No/Date:5/87-

ALC1/2016

14.07.2016
7t'' HQ File :01/87/05 o/0oo43lAM]jl RA File :05/241040t00260/AMl6/ Lic.No/Date:0510395482

3 r .08.201 5

Decision :Application has been received and place the case before Norms Committee.

Case No.:41ノ 2/87‐ ALC1/2016    Paty Name:RAPID
ENGINEERING CO P LTD

ICase No.:2/17/87-ALC1/2015    Parり Name:GUNJAN PAINTS
I                        ILIMITED

72 HQ File:01/87/050/00169/AM16/ ‐RA File:08/24/040/00177/AM16/

‐Case No.:20/20/87-ALC1/2015   Parり Name:GUJARAT FLUORO
‐                      CHEMICALS LTD

73 1HQ File:01/87/050/00264/AM16/ RA Filc:34/24/040/00158/AM16/

Decision:A copy ofappltation has been fottarded to D/oC&PC on

lC&PC.

Case No.121/20/87-ALC1/2015 Pa●y Name:GUJARAT FLUORO
CHEMICALS LTD

RA Flle:34/24/040/00159/AM16/HQ Filc:01/87/050/00265/AM16/

Decision :RA and firm were requested vide letter dated 16.12.2015 & 10.03.2016 to furnish 4.7 application
expeditiously. Application is awaited from RA and firm.

Mcet No/Datei5/87-

ALC1/2016

14.072016

Lic.No/Date:0810135992

07.09.2015

‐Meet No/Date:5/87-

‐ALC1/2016

14.07.2016

Lic.No/Date:3410041497

.09.09.2015

15.01.2016.Comments awaited

舞

住

Meet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:3410041498

09.09.2015

Status:

Deferred

74

は

住

一
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Decision :A D/L No. 4601UU2O}B-BC-II dated

Thus, the Committee decided to issue reminder
information.

18.02.2016 was issued by D/o C&PC
to the firm giving 15 days time for

to firm. Reply still awaited.

submission of the requisite

Decision :A copy of reply has been forwarded to D/o C&PC on 04.03.2016. Comments still awaited.

Case No.:8/1/87-ALC1/2016 Meet No/Datc:5/87-

ALC1/2016
14.07.2016

76 HQ lile16i/87'656'00」

`2/AM16′

 RA liた 10し,04/o4o/664`ケ /AMl`′  二お.ヽ。,bitさ :6310'う 888な
15.09.2015

Decision:Application has been received and place the casc before Norlns Committee.

CaseNo.:6/20/87-ALCIl20l5 PartyName:WACKER Mcct No/Date:5/87- Status:
DeferredIMETROARK CHEMICALS PVT ALC1/2016

LTD.                    14.07.2016

77 1HQ Filc:01/87/050/00250/AM16/ :RA File:02/24/040/00120/AM16/  Lic.No/Datc:0210206166

18.09.201 5

Decision :ln response to D/L issued by D/o C&PC, the firm has furnished the required information and the matter is
under consideration by Dlo C&PC.

Case No.:28/21187-ALCIl20l5 Party Name:KONNARK
POLYMER PVT. LTD

7S
" HQ File :01/871050/003 tO/AMt6/ RA Fite :03t94/040t00381/A[t6/

Pany Name:GttH LiZ INDIA

PRIVATE LIMITED

Case No.:2/18/87‐ ALC1/2015    Parり Namc:POLYFILL
TECHNOLOGIES PVT LTD

78 HQ Flle:01/87/050/00172/AM16/ ‐RA File:34/24/040/00170/AM16/

Mect No/Date:5/87-

ALC1/2016

14.07.2016

Lic No/Datc:0310798906

15.09.2015

Mcet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic,No/Date:3410041531

21.09.2015

Status:
Deferred

Status:
Deferred

Status:

Deferred
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Decision :ln response to D/L issued by D/o C&PC, the firm has furnished the required information and the matter is

under consideration by D/o C&PC.

Case No.:24/20/87‐ ALC1/2015 Pa■y Name:PIDILITE

INDUSTRIES LIMITED

RA Filc:03/95/040/00634/AM14/HQ File:01/87/050/00268/AM16/

Mect No/Date:5/87-         IStatus:

ALC1/2016           1Deferred
14.07.2016               1

Lic No/Date:0310798998

22.09.2015               ‐
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Decision zA D/L No. 4601 l/lo3/2oog-PC.ll dated 16.02.2016 & 05.o4.zot6(Reminder) was issued by D/o C&pC to
firm' Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving l5 days time for submission
of the requisite information.

80

ICase No.:29/21/87‐ALC1/2015   Party Name:EXPANDED
I                      POLYMER SYSTEMS PVT.LTD

HQ Fiに :01/87/050/003H/AM16/ RA nお ibb/う 4,640/6o414/AMi6′

IDecision:A copy ofapplica● on has been forwarded tO D/oC&PC on

C&PC.

Case No.:34/21/87‐ ALC1/2015   Parり Name:PIDILITE
INDUSTRIES LIMITED

Case No.:35/21/87‐ ALC1/2015   Party Name:PIDlLITE

INDUSTRIES LIMITED

18.03.2016. Comments awaited from

Meet No/Date:5/87-

ALC1/2016

1407.2016

Meet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Datc:0310799H0

30.09.2015

Mcet No/Datei5/87-

ALC1/2016

14.07.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ File:01/87/050/00316/AMl6l RA File :031951040100100/AMl4/ Lic.No/Date:03tlzggttz81 
3o.o9.2or5

Decision :A D/L No.460l lllO3I2OOL-PC.ll dated 04.04.2Ol6was issued by D/o C&pC to firm. Reply stillawaired.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

腑
ケ

２

■
供

- - HQ File :01/87/0501003171AM161 RA File :031951040/00544lAldlsl Lic.No/Date:031079911482 
3o.o9.2o r 5

Decision :A D/L No.460l lllo3l2olg-PC.ll dated 04.O4.2Ol6was issued by D/o C&PC to firm. Reply stillawaited.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Case No.:15/20/87-ALC1/2015   Parり Name:JJ.PLASTALLOY   Mcet No/Datc:5/87-
IPVT.LTD.,               ALC1/2016

14.07.2016

HQ File:01/87/050/00259/AM16/ RA Filc:15/24/040/00015/AM16/  Lic No/Date:1510022077

01.10.2015

Decision :A D/L No. 4601 lll3g/2015-PC.ll dated l5.O2.2ll6was issued by D/o C&PC to firm. Reply still awaited.

Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

洲胤d∝
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Paty Name:LANXESS INDIA
PVT.LTD.

‐
  Casc No.127/21/87‐ALC1/2015   Parり Name:GALA SHRINK FIT

8:責
。riお .6iた,/03b/6636う

'AMl`′

 良A liお :6bわ4/046′ bbjなb/AMi`′
‐

Case No.:33/21/87-ALC1/2015   Parり Name:PIDlLITE

INDUSTRIES LIMITED

ICase No.:1/19/87‐ ALC1/2015    Parり Name:GUNJAN PAINTS
I                        ILIMITED

87 HQ Filc:01/87/050/00240/AM16/ RA Filc i08/24/040/00227/AM16/

Decision :RA and firm were requested vide letter dated
Application is awaited from RA and firm.

Meet No/Date:5/87‐        ‐status:
ALC1/2016           ‐Deferred
14.07.2016               1

Lic.No/Date:0310799129

Case No.:35/20/87-ALC1/2015
Meet No/Date:5/87‐

ALC1/2016
14.07.2016

84 
HQ File :01/87/050100279/AMl6l RA File :03195/0401004491AMt6t Lic.No/Date:03tllggt25

0l . l0.20ls
Decision ,,ADlLNo.460l lllog/2012-PC.ll dated 08.04.2016 was issued by D/o c&pc to firm. Reply stillawaired.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Status:
Deferred

01.10.2015

Decision iADlLNo.460l l/8912013-PC.ll dated 04.05.2016 was issued by D/o C&pC to firm. Repty stilt awaited.
Thus' the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

卜

と

■

ι
HQ File :01/87/050/00315/AMl6/ RA File :03l95l040l00}gglAMl4t Lic.No/Date:O3tllggtl2

86
01.10.201s

Decision :A D/L No. 4601 lllO3/2OOg-PC.ll dated 05.04.2016 was issued by D/o C&PC to firm. Reply still awaited.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Mcet No/Date:5/87‐

ALC1/2016

14.072016

Status:
Deferred

Status:

Deferred

IMcet No/Date:5/87-
IALC1/2016

114.07.2016

:Lic.No/Date:0810136220

108.10.2015

10.03.2016 to mmish 4 7 appHcation expeditiously.

げ

住

| :

午



Case No.:13/21/87‐ ALC1/2015 Mcet No/Date:5/87¨

ALC1/2016

14072016

HQ File:01/87/050/00295/AM16/ RA File:05/24/040/00276/AM16/ Lic No/bate:651639ζ
恵

`b  i
88 108.10.2015

Decislon:Thc Commi“ec considered the case in the meedng and decidea t6五 p`r。↓t tit idh`t ibl品 :五::`blita f。 |
‐by the rlrm in their Advancc Authorization.

RA may take consequential actiOn as per POlicy/PrOcedures.

30

Party NameiVISION PIPES

PVToLTD.

‐  ICase No.:31/21/87-ALC1/201S  Parり Name:ASHLAND INDIA   Meet No/Date:5/87‐

PRIVATE LIMITED         ‐ALC1/2016
1407.2016

89 HQ File:01/87/050/00313/AM16/ RA File:03/94/040/00476/AM16/  Lic.No/Datei03 10799299

ン
」

191‐ HQ File:01/87/050/00312/AM16/ IRA File:03/94/040/00469/AM16/

Decision :A copy of application has been forwarded to D/o C&PC on 08.03.2016. Comments awaited from
C&PC.

Case No.:17/20/87‐ ALC1/2015

Paty Name:EXPANDED
POLYMER SYSTEMS PVT.LTD

Pa■y Name:ESSEN SPECIALITY

FILMS PVT.LTD.,

RA File:24/24/040/00020/AM16/

IMcet No/Date:5/87-

ALC1/2016

114.07.2016

1Lic.No/Datc:0310799346

112.102015

Mcet No/Datc:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:2410041841

13102015

Status:

Deferred

Status:

Deferred

D/o

92

鶏 lI:led G、

Status:
Deferred 

6,.

09. l 0.201 5

Decision :A D/L No. 4601 l/2712016-PC.ll dated 26.04.2016 was issued by D/o C&pC to firm. Reply still awaited.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

CaseNo.:6/22187-ALCI/2015 ParryName:SRF LIMITED Mcct No/Date:5/87- Status:

DeferredALC1/2016
11407.2016

ち0,Q 
ΠL Ю1/87Ю50/00339ハ M16/IRA ΠにЮ424/040/00021晨 M16/JQNo/Datα 0410161092

09. I 0.201 s

Decision :A D/L No.460l l/6ll2ol4-Pc.ll dated lg.o4.2ol6was issued by D/o c&pc to firm. Reply still awaited.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Case No.:30/21/87-ALC1/2015

HQ File:01/87/050/00261/AM16/

γ



⌒

3l

has been forwarded to D/o c&pc on 08.03.2016. comments awaited fromDecision:A copy of application

C&PC
D/o

Case No.:10/21/87-ALC1/2015 Pa●y Name:BLS POLYMERS
LTD.

93‐
HQ File:01/87/050/00292/AM16/ RA File:05/23/040/00297/AM16/

Mcet No/Date:5/87-

ALC1/2016

14.07.2016

Lic.No/Date10510395891

1310.2015

Status:

Deferred

Status:
Deferred

Status:

Deferred

Status:

Deferred

Decision :A D/L No. 4601ll9gl2oo6-Pc.ll dated 30.03.2016 was issued by D/o c&pc to firm. Reply still awaited.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Case No。 :19/20/87-ALC1/2015

94 HQ File:01/87/050/00263/AM16/

21.10.2015

Decision :A copy of application has been forwarded to D/o C&PC on 18.01.2016. Comments awaited from D/o
C&PC.

Patt Name:KIMPLAS PIPING

SYSTEMS LIMITED

RA Filc:31/83/040/00097/AM16/

Mcet No/Datci5/87-

ALC1/2016

14.07.2016

Lic.No/Date:3110065710

Meet No/Date:5/87‐

ALC1/2016

14.07.2016

IMcet No/Date:5/87‐

IALC1/2016

114072016

Case No.:40/21ノ 87¨ ALC1/2015   Parり Name:SHANKAR
PACKAGINGS LIMITED

ｎ
ン

HQ File:01/87/050/00322/AM16/ RA File i03/95/040/00461/AM16/  Lic.No/Date:0310799710   1

.28.102015               1

Decision:AD/L No.46011/60/2012‐ PC.H datcd 04.04.2016 was issued by D/oC&PC to fll111.Reply stiH awaited.

Thus, the Cominittee decided to issue reminder to the rlrm giving 15 days tilne for subnlission of the requisite

inforrnation

CaseNo.:9/22187-ALCll20ls PartyName:SRFLIMITED
レ
』

96
HQ File:01/87/050/00342/AM16/ RA File:04/24/040/00159/AM16/ ILic.No/Datc:0410161244   1

30.10.2015               ‐

Decision:AD/L No 460H/61/2014‐PC.H dated 19.04 2016 was issued by D/oC&PC to flrm.Reply stin awaited.

Thus, the Committcc dccided to issue renlinder to thc flrm giving 15 days time for subnlission of the requisite

infollllation.

♂ シ

一
た
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Case No.:21/21/87‐ ALC1/2015   Party Name:V.K.A.POLYMERS  Meet No/Date:5/87‐

'                       PRIVATE LIMITED         ‐ALC1/2016
■4.07.2016

'7 1HQ File101/87/050/00303/AM16/ RA File:32/24/040/00028/AM16/ Lic.No/Date:3210077733.02.11.2015                1

Decision:A copy of application has been fbrwarded tO D/oC&PC On 08.03.2016.Comments awaitcd from

C&PC.

CaseNo.:7/22187-ALCIl20l5 PartyName:SRFLIMITED Meet No/Date:5/87‐ Status:
DeferredIALC1/2016

114.07.2016

98デ
Q RL Ю1/87Ю 50/0034υ AMlα RA Rた Ю424Ю 40/00146ハ Mlα Lた 。No/Dttα0410161252

02.11.2015

Decision iA DIL No. 4601 l16ll2ll4-PC.ll dated 1g.04.2016 was issued by D/o C&PC to firm. Reply still awaired.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Case No.:8/22/87‐ ALC1/2015    Parり NameiSRF LIMITED

Status:
Deferred

Status:

Deferred

Status:
Deferred

Status:

Deferred

助
ト

Meet No/Date:5/87‐

ALC1/2016

14.07.2016

HQ File:01/87/050/0034llAMl6l RA File :04124/0401001471AM16/ Lic.No/Date:0410161253
99

02.11.2015

Decision :A D/L No.460l l/61/2014-PC.ll dated lg.O4.2Ol6was issued by D/o C&PC to firm. Reply still awaited.

Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Case No.:11/1/87-ALC1/2016 Pa●y Name:INDOFIL

INDUSTRIES LTD

♭

負
Mcet No/Date:5/87-

ALC1/2016
14.07.2016

100責
O ri`:bi/81/056'06b`3'AMl`/ RA lli`ib3/94/040/00556/AM16/ Lに .No/Datc:0310799949

02.11.2015

1Decision:Applicadon has been rece市 ed and place the case before NollllS COmmittec.

Casc No.:9/21/87‐ ALClノ2015   Parり Name:NATUR TEC INDIA Meet No/Date:5/87‐
‐                    PRIVATE LIMITED         ALC1/2016

14.07.2016

lol lHQ File:01/87/050/00291/AM16/ RA File:04/24/040/00174/AM16/ Lic,NoノDate:0410161273

04.11.2015

Decision :A D/L No. 4601 l/33/2014-PC.ll dated 06.04.2ll6was issued by D/o C&PC to firm. Reply still awaiied.

Thus. the Commiftee decided to issue reminder to the firm giving 15 days time for submission of the requisite

lduSt

卜1

び腸

Q
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information.

ICase No.:23/21/87‐ ALC1/2015   Party Name:POLYFILL       Meet No/Date:5/87-

I                       TECHNOLOGIES PVT LTD    IALC1/2016

14.072016

102 HQ File:01/87/050/00305/AM16/ RA File:34/24/040/00194/AM16/ Lic.No/Date:3410041653
04. I I .2015

Decision :A D/L No. 4601 l/54l2olo-Pc.ll dated l3.o4.2ol6was issued by D/o c&pc to firm. Reply still awaited.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Status:
Deferred

Status:
Deferred

Status:

Deferred

Status:

Approved

Mcet No/Date:5/87-

ALC1/2016

14.07.2016
103 

HQ File:01/87/05 OIOO0Tl/AMIL/ RA File :07/24/040t00238tAM16t Lic.No/Date:07t010901I
05.1t.2015

Decision :Application has been received and place the case before Norms Committee.

Casc No.:26/21/87-ALC1/2015

Case No。 :15/4/87‐ ALC1/2016   Parり Name:SYNTHETIC
PACKERS P LTD

Paty Name:MPD INDUSTRIES

PVT.LTD.,

ICase No。 :45/21/87‐ALC1/2015   Patty Name:ROSSARI BIOTECH
I                       LTD

HQ Fllc i01/87/050/00327/AM16/ RA File:03/95/040/00566/AM16/

Meet No/Datc:5/87‐

ALC1/2016

14.07.2016

Mcct No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:0310800093

06.11.2015

に

104 1HQ Filc:01/87/050/00308/AM16/ ‐RA File:56/24/040/00023/AM16/ ILic.No/Date:5610004738  1
.06.11.2015               1

D)ecision:In responsc to D/L issucd by D/oC&PC,thc rlHll has furnished thc required informatiOn and the mattcr is

under consideration by D/oC&PC.

Decision: The Committee considered the case in the meeting and after thoroughly examining, decided to approve the
adhoc norms as applied for by the {irm in their Advance Authorization.

RA may take consequential action as per Policy / Procedures.

餃憔ン
に

Ａ
υ

タ
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Case No.:24/21/87‐ ALC1/2015 Party Name:MEDICAp INC. Mcct No/Date:5/87‐ Status:
DeferredIALC1/2016

114.07.2016

106 HQ File:01/87/050/00306/AM16/ IRA File:34わ 4′646,o6,10,AM16′  lit.｀o/Daお :」4i064i``ケ

09. r 1.2015

Decision :A D/L No.460l ll37/2016-PC.lI dated 27.o4.2ol6was issued by D/o C&pC ro firm. Reply stillawaited.
Thus, the committee decided to issue reminder to the firm giving 15 days' time for submission of the requisite
information.

Case No.:48/21187-ALCI/2015 parry Name:ENVITECH Mcct No/Datc:5/87- Status:
Deferred|                      ‐CHEMICAL SPECIALITIES PVT.:ALC1/2016

1                        LTD                    14.07.2016

107 HQ 
ΠにЮ1/8705υ0033υAMlα RA File 3 1お 3Ю40Ю0113ハM16/tに .No/Dttα 3110065753

09.I1.20r5

Decision iADlLNo.460l ll73/2015-PC.ll dated 06.o4.2o16was issued by D/o c&pc to firm. Reply still awaired.
Thus' the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

iCase No.:6/21/87-ALC1/2015   ‐Parり Name:WEILBURGER    ‐Mect No/Date:5/87‐       Status:
I                     COATINGS(INDIA)PRIVATE  IALC1/2016          1Deferred
l                        lLIMITED                 ‐14.07.2016            1

1081HQFib:01/87/050/00288/AM16/ RA Fib:02/24/040/00094/AM16/ Lic.No/Date:0210206269  1
l0.t 1.2015

Decision :A D/L No.460l ll47l20ll-PC.ll dated28.03.2016 was issued by D/o C&pC to firm. Reply still awaited.
Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

ｔ
一

ム

）
Ｌ

ICase No.:46/21/87‐ALC1/2015  Party Name:ARVIND LIMITED  .Meet No/Datei5/87‐

ALC1/2016

14.07.2016

HQ Filc:01/87/050/00328/AM16/ ‐RA File:08/24/040/00225/AM16/ .Lic.No/Datc:0810136502

Status:

l0.l1.2015

Decision :A D/L No.460l l/66/2015-Pc.ll dated 06.04.2016 was issued by D/o C&PC to firm. Reply still awaited.

Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
information.

Deferred Ga

109
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Case No。 :7/1/87‐ ALC1/2016 Party Name:KKALPANA Meet No/Date:5/87‐

INDUSTRIES(INDIA)LIMITED,lALC1/2016

114.072016
110‐責O Fiお :bi/8'030/063`1/AMi6′  IRAriお :03/04′ 64o/61iわ /AM15/ 二た.｀ 6′511も :b310をObiOζ

‐Decislon:ApplicatiOn has been rece市 edand placethe case bcfOrcNol轟 :こ。miliet.

ICase No。 :14/1/87‐ ALC1/2016   .Pa● y Name:INTERNAT10NAL  Mect No/Date:5/87‐

CONVEYORS LIMITED      ‐ALC1/2016
1407.2016

Hl責
。ril`ibiた ,,63o/66j6恵′AMi6/ RA「 iiさ lo」′04/646,66と ,」/AMig/ tit.ヽ。,bitさ lo316な bbう32

16.11.2015

1Decision:ApplicatiOn has been received and place the case before No111lS COmmittec.

Case No。 :18/21/87‐ALC1/2015 Paty Name:NEXGEN Meet No/Date:5/87‐

IFLUOROPOLYMERS PVT.LTD ALC1/2016
1                              1407.2016

1RA Rb:0524/040/00380/AM16/ ‐Lた。No/Date:0510396346

1                            117.112015

has been forwarded to D/oC&PC On 04.03.2016.Comments awaited

Status:

Deferred

Status:
Deferred

from D/o

H2HQ File:01/87/050/00300/AM16/

IDecision:A copy of application

C&PC.

ICase No.:47/21/87‐ALC1/2015   Parり NameiPLASTENE INDIA  Mcet No/Datc:5/87‐       Status:
‐                       LIMITED                ALC1/2016           1DeFerred

l13 HQiお
b″81/636'6o329/AMlα

 lRAiお :j7ん4ん46′    
‐14f7.201,     | __醸

00010/AM16/ Lic.No/Date:3710002617  1

‐                            18.11.2015

1Decision:AD/L No.460H/50/2010-PC.H dated 13.04.2016 was issued by D/oC&PC to rlm.Reply stin awaited.

IThus, thc Conlmittec dccided to issue reminder to the flnn giving 15 days tilne for subnlission of the requisitc

infomation.

Mcet No/Datc:5/87‐

ALC1/2016

14.07.2016

I l4 
HQ File :01/87/05 OIOO3O2/AMl6l RA File :12/241040/00004/AMl6/ Lic.No/Date:1210009514

24.1t.2015

Decision : A D/L No. 4601119812015-PC.II dated 06.04.2016 was issued by D/o C&PC to firm. Reply still awaited.

Case No。 :20/21/87-ALC1/2015  Parり Namc:INDICA
CONVEYORS LIMITED

,Status:

Deferred

"―

%"-'

-.":pJ,H- .s,j5i,f,ir,-ili,.'',E|i#ll,.;i 
:_ :l E;',nu,',r

UdYcg ul''"'"' '
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Thus, the Committee decided to issue reminder to the firm giving 15 days time for submission oitr,. iiquirit"
information.

ICasc No.:1/2/87‐ ALC1/2016    1Parけ N五島も:|liiNDむ SittiЁζ   lMさまヽo/D五 iも :ζたケ:     stttiζ :
PRIVATE LIMITED         ALC1/2016           1Deferred

14.07.2016               1

H51HQ Fiに :o1/87/050/00003/AM17/ RA File:31/83/040/00109/AM16/ Lic.No'Dat`:3HOb65''3  1

127.11.2015               1

pecぉbn:RA and im werc rcqucsted vide lettcr::高
6と .65ちbit tι 托ふiti 4.ウ ぁli品31品詭轟

``:|
IApplicatiOn is awaited from RA and f11111.

case No.:2/22/87-ALCI/2011 parry Name:KKALpANA Meet No/Date:51g7- Status:
し
乙INDUSTRIES(INDIA)LIMITED, ALC1/2016

14.072016

H61HQ Filc:01/87/050/00335/AM16/ RA Filc i03/94/040/00676/AM16/ Lic.No/Datc:0310800486

30. r r.2015

Decision lRA and firm were requested vide letter dated 06.05.2016 to furnish 4.7 application expeditiously.
Application is awaited from RA and firm

Case No.:16/l/87-ALCll20l6 Party Name:ACG PHARMAPACK Meet No/Date:5t87- Status:
PVT LTD ALCt/20t6 Deferred

14.07.20t6
ll7 

HQ File:01/87/05 OIOO3TO/AMI6/ RA File :03/94/040100638/AMl6t Lic.No/Date:0310800535

01.12.2015

Decision :Application has been received and place the case before Norms Committee.

Case No.:42l1187-ALCI/2016 Parfy Name:BILCARE LIMITED Meet No/Date:5187- Status:
ALCI/2016 Deferred
14.07.2016

I l8 
HQ File :01/87/05 0/00396lAMl6/ RA File :31/83/040/00101/AMl6/ Lic.No/Date:3110065777

0t.12.2015

Decision : Application has been received and place the case before Norms Committee

Deferred

レ

CaseNo.:7/21187-ALCll2Ols PartyName:MITTAL Meet No/Date:5187- Status:
POLYPACKS PVT.LTD.      .ALC1/2016           1Deferred

114.07.2016               :

119■
Oril`16i/8ケ

'030/o62を

9/AM16/IRA File:02/24/040/00150/AM16/ Lic.No/Date:0210206306  1
:02.12.2015

Decision:A copy of application has been fonvarded to D/oC&PC on 02.03.2016.Comments awaited iom   D/o

止

一
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120

C&PC.

ICase No.:9/1/87‐ ALC1/2016    Pa● y Name:HUBERGROUP    Mect No/Date:5/87-
I                      INDIA PRIVATE LIMITED.   IALC1/2016

14.07.2016

HQ File:01/87/050/00363/AM16/ RA File:0」 /94/040/00546/AM16/ .Lic.No/Date:0310800605

102.12.2015

1btttibi:Aあ |,6F昴

`liあ

ti6五五五ζ
`ι

もif。品:rd`at6 bil1 3h ibbウ うbia

Casc No.:13/1/87‐ ALC1/2016   Parサ Name:AsttLAヽ biヽ51A  ‐Mc81ヽ 6′b農

`:ζ

′恵7‐
PRIVATE LIMITED         ‐ALC1/2016

14.07.2016

HQ Fib:01/87/050/00367/AM16/ IRA Fib:03/04/040/ObЬ i3/AM16/ tお :｀ 6′baお :bbibttbOわ

`103.12.2015

Decision:ApplicatiOn has becn received and place thc casc before NollllS Committee.

Case No.:34/20/87‐ ALC1/2015 Mcet No/Datc:5/87-

ALC1/2016

1407.2016

122 HQ File:01/87/050/00278/AM16/ RA Filc:52/24/040/00059/AM16/ Lic.No/Date:5210041708

‐04.12.2015

Decision :RA and firm were requested vide letter dated
Application is awaited from RA and firm.

10.03.2016 to fumish 4.7 application expeditiously.

Status:
Deferred

Status:
Deferred

Status:

つ
ん

レ
Parり Name:QREX FLEX
PRIVATE LIMITED

Mect No/Datei5/87-

ALC1/2016

14.07.2016

HQ File:01/87/050/00371/AM16/ IRA File:03/94/040/00655/AM16/ Lic.No/Date:0310800676

104.12.2015

Decision:A copy ofapplication has been fO口Ⅳarded to】 DIPP on 13.07.2016.

Case No.:41/1/87‐ ALC1/2016   1Parり Name:MAX SPECIALITY  IMcet No/Datc:5/87-
FILMS LIMITED           IALC1/2016

14.07.2016

HQ Filc:01/87/050/00395/AM16/ IRA File:22/24/040/00060/AM16/ Lic.No/Date:2210015364

109.12.2015

Decision:Application has been reccived and place thc case bcforc No111lS COmmittee.

Deferred @,1

ICase No.:17/1/87‐ ALC1/2016   Parり Name:HUBERGROUP
INDIA PRIVATE LIMITED

う
ん

Status:
Deferred

隔

ｋ
124
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Case No.:31/2/87-ALC1/2016 Party Name:SRF LIMITED Mcet No/Date:5/87-

ALC1/2016
14.07.2016

HQ File:01/87/050/00033/AM17/ RA File:04//24/040/00194/AM16/ Lic No/Date:0410161374

09.12.2015

DecisiOn:ApplicaIOn has becn recc市 cdand pi'ce the casc befOrc No111、 Committcc.

Case No.:19/1/87-ALC1/2016
Mect No/Date:5/87-

ALC1/2016

14.07.2016

HQ File :01/87/050/00373/AMl6/ RA File :03/941040/00749/AMl6/ Lic.No/Date:03 t0801216
18.12.2015

Decision :Application has been received and place the case before Norms Committee.

case No.:20l1187'ALCI/2016 parry Name:KAYGEE-LoPAREx MeetNo/Dat e:5/g7-
.INDIA PVT. LTD. ALCI/2016

14.07.2016
HQ File :01/87/050/00374/AMl6/ RA File :031941040/007b2tAMt6/ Lic.No/Date: o3to8ol22t

18.12.2015

Decision :Application has been received and place the case before Norms Committee.

Status:

つ
４

126

Paty Name:GUARNIFLON
INDIA PvT.LTD.

Deferred c

Status:

Deferred

127

Status:

Deferred

Status:

Deferred

Status:

Case No.:1/21/87-ALC1/2015 Pa■y Name:SHAKTI ECOGREEN IMeet No/Date:5/87‐

ALC1/2016

14.07.2016

128 HQ File:01/87/050/00283/AM16/ RA File:06/24/040/00042/AM16/ Lic.No/Date:0610038281

21.12.20t5

Decision 
'ADiLNo. 

7/l l8/2016-TSW dated 17.03.20t6 was issued by DIpp ro firm. Reply stillawaited. Thus, thecommiftee decided to issue reminder to the firm giving l5 days time for submission of the requisite information.

Case No.:43/1/87-ALC1/2016   11arり Name:DSM INDIA PVT.  Meet No/Date:5/87‐

LTD ALC1/2016
14.07.2016

129‐
HQ Πb biた 7′b30/bbjうケ/AMi6/ IRA nお :31/:」′646/b610ケ /AM16/ Lた .｀0/D品:311666586ケ

Decision:Ap口たa●On htt been recdved and嵐 島まi::1::::島 |し :ヽ品:6:∴∴品::.

Deferred ^

一
へ
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Case No.:38/20/87‐ ALC1/2015

39

Pa,y NamciSRF LIMITED ‐
Mcet No/Date:5/87-

ALC1/2016

14.07.2016

IMcet No/Datc:5/87‐

ALC1/2016
14.07.2016

HQ File:01/87/050/00398/AM16/ RA File:j1/83/040/00133/AM16/ Lic.N6/D島
:も :31ibO``:i恵

DecisiOn:ApplicatiOn has been reccivedani piacethe casebeforeNorrns COmmltec.

Case No.:18/1/87‐ ALclん01`  IPaゥ N五

“

よЁ文IAヽbЁb    M86t、6/Dれも:ζ′:ケ:~
POLYMER SYSTEMS PvT.LTD IALC1/2016

114.07.2016
HQ Fib:01/87/050/00372/AM16/ IRA riお

:Oj′ o4′64o/bbケ 13/AM16′  |した。ヽ3/Ditよ 6」 lb8014慧 o

01.01.2016

DecisiOn:Ap口たa●On htt been icよ v:古 :idiactheti::`:島 relomscomi競 :t.

‐Mcet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:0310801502

01.01.2016

Decision:ApplicatiOn has bcen rcceivcd and place the case beforc Norrns COmmktec.

Case No.:50/1/87-ALC1/2016   Parサ Namc:ENVITECH Mect No/Datci5/87‐
ICHEMICAL SPECIALITIES PVT.ALC1/2016
LTD 14.07.2016

134責
Q lile:bi/87/05b/Ob404/AMl`/ IRA rile ti/8夕 b46′bbi」 6/AMl`′  Lic.ヽ。,5五tei3 H00658ζ」

IDecision:Applica● On has been rccc市 cd and place the case before Norlns COmmhtce.

130 
HQ File :01/87/050/00282/AMl6l RA File :04124/040100252tAM10/ Lic.No/Date; O4lOl6t457

29.12.2015

Decision :A D/L No.460l l/61/2014-PC.ll dated 29.o3.2ot6was issued by D/o c&pc to firm. Reply still awaited.Thus' the committee decided to issue reminder to the firm giving l5 days time for submission of the requisiteinformation.

Case No. :44lt t87 - ALCL 120t6

Status:

Status:

Deferred

Deferred  (gレ

、ヽ

Status:

Deferred

132

Case No. :2 l/t /87 - ALCL t}0l6

I 33 He File :0 l/87105 0/00375/AMt6/

Paty Name:FINOTEX

FIBRECAST PvT.LTD.

Paty Namc:KKALPANA
INDUSTRIES(INDIA)LIMITED,

RA File:03/94/040/00764/AM16/

ι

Status:

Deferred

Status:

♭

Deferred  a

亀
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Case No.:10/1/87‐ ALC1/2016

40

Parサ Name:CovESTRO(INDIA)Mect No/Date:5/87‐
PRIVATE LIMITED         ALC1/2016

14.07.2016

HQ File :01187/050/00364/AMl6/ RA File :03/94/040/00s55/AMt6/ Lic.No/Date:031080r704
I 1.01.2016

Decision :Application has been received and place the case before Norms Committee.

CaseNo.:5/22/87-ALCU20IS parryName:WEILBURGER 
MeetNo/Date:5/g7_

COATTNGS (rNDrA) pzuvATE ALC|/2016
LIMITED A.07,2016

HQ File :01/87/050/00338/AMl6l RA File :02124/040/00oog/AMt6/ Lic.No/Date: o2to2o643|

Mect No/Date:5/87‐

ALC1/2016
14.07.2016

136

Status:

Deferred

(,-

12.012016              1
DecisiOn:AD/L No 46011/47/20H_Pc.H dated 12.05.2016 was issued by D/oC&Pc tO firm.Reply stin awaited.

Thus, the COminittee decidcd tO issue renlindcr tO the flrm giving 15 days tiine fOr submissiOn Of the requisite

infOnnatiOn.

Case No.:11/22/87‐ ALC1/2015  ‐Paty Name:ALSTONE

IINDUSTRIES PVT LTD

137 HQ Fiに
:o1/87/050/00344/AM16/IRA 11`:ij/24/646/o66jウ

/AMI`′ Li`:｀ 0/b農

`1lbibb4恵

bうζ

13.01.2016
Decision :A D/L No' 4601 l/3612016-Pc.ll dated 26.o5.2ot6was issued by D/o c&pc ro firm. Reply still awaited.

;1:L:H:'mmittee 
decided to issue reminder to rhe firm giving 15 days time for submission of the requisite

Status:
Deferred

6/

Status:

Deferred

o-

Status:

Deferred

6",

畔

ICase No。 :31/1/87‐ ALC1/2016   ‐Parり N`i`:kttj 16t,MЁ tts屁  IM``i、 3/Dムtei3/:ヶ _
ICHEMICALS LTD.,         ALC1/2016

14.07.2016
HQ Πb Ю1/87/050/00385/AMi6/ IRA iお も3/2j′646/664bな /AMl`′  二お:ヽ。/Dit`:0510397287

DecisiOn:ApplicatiOn has bcen rccc市 edaniplacethecase befOreNormsCOmmhtcc.

Case No.:32/1/87‐ ALC1/2016   11artyヽ枷ie:KLJ PoLYMERS&  IMeも tNo'bttc:5/8ケ‐
ICHEMICALS LTD.,          IALC1/2016

114.07.2016
HQ File:01/87/050/00386/AM16/ ‐RA Flle:05/23/040/00409/AM16/ ILic.No/bat8:05103972な

t

Decision:Applica● On has becn rectivedaittplace the case before NollllsCommhtec

139

鋼 減-Generat

DЮ鳳貿築f動ii副
e

器略離]]輝ⅢlT彎 |=|∬いh卜 11



41

ヘ

140

Case No.:33/1/87‐ ALC1/2016
Mcet No/Date:5/87-

ALC1/2016
1407.2016

HQ File :01/87/050/00387/AMl6l RA File :05/23/040/004t0/AMt6/ Lic.No/Date: 0510397289
13.01.2016

Decision :Application has been received and place the case before Norms committee.

Case No.:34/1/87‐ ALC1/2016

Parサ Name:KLJ POLYMERS&
CHEMIcALS LTD.,

Par"Name:KLJ POLYMERS&
CHEMICALS LTD.,

IMcet No/Date:5/87-

ALC1/2016

14.07.2016

Status:
Deferred

Status:

Deferred

Status:
Deferred

dated

141

142

HQ File :01/87/050/00388/AM16l RA File :05/23/040/00411/AMt6/ Lic.No/Date :0510397290
I 3.0 I .201 6

Decision :Application has been received and place the case before Norms committee.

Case No.:4/22187-ALCt/2015 ,party Name:WEILBURGER Meet No/Dat e:5/g7_
COATTNGS(rNDrA)pRrvATE ALC:/2016
LIMITED A.07.2016

HQ File :01/871050/00337/AMl6t RA File :02/24/040/00017/AMt5/ Lic.No/Date: 02t0206448
14.01.2016

Decision 2ADlLNo' 4601 l/47/2oll-PC.ll dated t2.05.2016 was issued by D/o c&pC ro firm. Reply sti, awaited.

;?::;H:"mmittee 
decided to issue reminder to the firm giving 15 days time for submission of the requisite

,Case No.:5/4/87‐ ALC1/2016

HQ Filc

:01/87/050/00061/AM17/

Pary Name:ZENITH

INDUsTRIAL RUBBER
PRODUCTs PvT.LTD

RA File

:03/95/040/00733/AM16/

Meet No/Date:5/87-ALC12oi6 stiti“

140■2016     1pproved

ti3:No/biも 10」 ib8biケウζ    l
14.01.2016

‐
υ

Decision: As per the written comments furnished by the DIpp vide their lener No. 7/17/2016/TSw
I 5.07.2016,the Committee approved following adhoc norms:

143
EXPORT ITEⅣ l QTY IMPORTITEM QTY required

per kg of
finished good

l\uooer Love
Matting

2,50,000 oo kg I  Natural Rubbcr
0.350 kg

2. Chloroprene Rubber 0 210 kg

3.Zinc oxidc
0.025 kg

4.  Silica Filler
0.205 kg

5. Titanium Dloxide
0.043 kg

6.  Antioxidant
0.012 kg

醐 ィ

仁



42

0.013 kg

8. Silane Bonding Agent

9. Cross Linking Agent 0.015 kg

10. Rubber Processing Oil

I l. Packing Marerial - plastic pallets)
Note: l. There should be a r"

Handbook of procedures Vol. II.

2. The rlrm will expOrt back 250 Nos.Of Plastic Pallets。

RA may take consequential action ,, p". pJiry7f.o..au."*

Case No.:18/22/87‐ ALC1/2015   Parり Namc:ENVITECH Mcet No/Datei5/87-
ICHEMICAL SPECIALITIES PVT.IALC1/2016

1LTD
114.07.2016

144 1Qiお
b1/87′ bζ b′bb」 sittMi`■ RA Fi18 11慇3Ю46んbiSb/AMi`/■ 6.ヽもあ農

`tiibb`ζ

なケ,
15.01 .2016

Decision :A D/L No' 4601 l173/2015-PC.ll dated 02.05.2016 was issued by D/o C&pc to firm. Reply srill awaited.Thus' the committee decided to issue reminder to the firm giving 15 days time for submission of the requisiteinformation.

Status::`八

Status:

Deferred

C*

Case No.:51/1/87-ALC1/2016   1PallName:SHAKTI ECOGREEN IMcet No/Date:5/87-

IALC1/2016

14.07.2016145,Qiぉ
bぬ703bんb465/AMiα  lRAiお :oあ4ん4″b664ЬttM13/1た 。ヽo/Diも :o610b」 8361

HQ File:01187/050/00057/AM|Z/ RA File :03/94/040/00787/AMt6t Lic.No/Date:0310801858

18.0 t .2016

Decision :Application has been received and place the case before Norms Committee.

Case No.:4/4/87¨ ALC1/2016

,18.01.2016              :
bιti:i3iユ ::ル

‐
31串」i島1311島 t恩お高il五島ぉЬ卜1品ぇルちれょモ:品Lれ:鳥轟古1橘13卜,

Case No.:1/4/87‐ ALC1/2016 Party Name:GARIB NAWAZ Meet No/Dat e:5/g7_ENTERPRISES ALCI/2016
,t4.07.2016

146

IMcet No/Date:5/87‐

IALC1/2016

14.072016

Lic.No/Date:0310801854

18.012016

Status:

Deferred

,Status:

Deferred

C.}-l
147

HQ Fib:o1/87/050/00060/AM17/

Paty Name:R.R.KABEL

LIMITED,

RA File:03/95/040/007101ヽ M16/

⌒

%v

^,.,1'.*$.={",:"i[fu*l" ii,tntstl 
31 ;';*..,,.tt l;r$'3*,-,',.

' -- - 
' '--ri' 

lr'- 'v '
u.r.ra,-,,
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Decision :Apprication has been received and prace the case before Norms committee.

case No':45/1187-ALCll20l6 Parry Name:MpD INDUSTRIES Meet No/Dat e:5/g7_
PVT. LTD., ALCI/2016

14.07.2016148 
uQ File :01/87105 o/oo3gg/AMl6/ RA File :56t24/040/00046/AMl6/ Lic.No/Date:5610004812

19.01.2016
Decision :Application has been received and place the case before Norms committee.

case No':38/ l/87-ALCll20l6 Parry Name;MARUTI TECHNo Meet No/Dat e:5/g7-

Status:
Deferred

149

RUBBER PVT.LTD. ALC1/2016

14.07.2016
HQ ΠL:01/87Ю 50/0039'/AMI`′  RA nic:05た 4'040んbζbj/AM16/ tお ヽ3/Dat&05ib3うケjわ

20.01.2016
Decision :A copy of application has been forwarded to DIpp on 25.04.2016. comments awaited from DIpp.

150

Case No.:39/1/87‐ ALC1/2016   Parり NameiSwASTik
POLYMERS

CaSe No.:20/22/87‐ ALC1/2015  Pitt N五 おも:AGNI FIBER
BOARDS PvT.LTD,

Mcet No/Date:5/87‐

ALC1/2016

14.07.2016
HQ File :01/81/050/00393lAMl6/ RA File :05/24/040/00512/AMt6/ Lic.No/Date:0510397369

,20.01.2016
Decision :Application has been received and prace the case before Norms committee.

case No':20l2/87-ALCll20l6 Party Name;S & J GRANULATE Meet No/Dat e:5/g7- Status:
SOLUTTONS PRIVATE LTMITED ALCI/2016 ,"*O

14.07.2016l5l 
HQ File :01/87/05 0/00022/AMl7/ RA File :03/95/040/007gg/AMt6/ Lic.No/Date:03 t0801929

20.01.2016
Decision :A copy of application has been forwarded to DIpp on2l.06.2.016. comments awaited from olpp.

Mect No/Date:5/87-

ALC1/2016
14.072016

152 HQ File:01/87/050/00353/AM16/ RA File i34/24/040/Oo246/AM16/ Lic.No/Date:34100418う ケ

22.01.20t6
Decision :A D/L No' 4601 l/38/2016-PC.ll dared 29.o4.2ol6was issued by D/o c&pc to firm. Reply still awaited.

*:Lffi:"mmittee 
decided to issue reminder to the firm giving 15 days rime for submission of the requisite

欲

Status:

Deferred

.)(rr

Status:

Deferred

6.-
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Case No.:10/5/87-ALC1/2016   Party Nよ 島

`:ARKEMACHEMICALSINDIA PVT.LTD.,
Mect No/Date:5/87-

ALC1/2016

14.07.2016

Status:
Approved

HQ File:01/87/050/00087/AM17/ RA File:03/04/040/00866/AM16/ ILic.N6/bit`lobi086iう
恵な  |

22.01.2016               1

Decision: As perthe w面雄en commcnts fumお hed by thc D/oC&Pc宙 detheir OM No 46011'b3,,bi4かё_ii
27.06.2016,the COnlinittec apprOved fOHOwing adhoc nOnnsi

Status:
Deferred

一懲
dated

Case No.:17/22/87‐ ALC1/2015   PallNttic:Fi｀ 6TЁ文
I                      FIBRECAST PVT.LTD.

154 1HQ File:01/87/050/00350/AMi6/ RA Filc:31/8」 /040/00146/AM16/

ICase No.:3/3/87‐ ALC1/2016   Pirサ Ntte:POLYCAB WIRES  IMcet No/Date:5/87-
I                      PVT.LTD.               ALC1/2016

14.07.2016

1551HQ Fib:01/87/050/00056/AM17/ IRA ril`b」 ′o3/046/o6`iう /AMi`′ ti`.ヽ 6,5五18ib」 ib86204j
‐27.01.2016

Decision :The commiftee noted that the copy of application placed under para 4.7 of HBp is stillawaited from RA.
Hence, the committee decided to issue a reminder to RA and firm to furnish the application within l5 working days.

IMcet No/Datc:5/87-

IALC1/2016

‐14.072016

Lic.No/Date:3110065885

25.01.2016

Decision :A copy of application has been forwarded to D/o c&pc on 07.04.2016. comments awaited from
C&PC.

D/o

ｄ
⊂
嚇̈
　　・．

気
|

Polyester Rcsin Synolac

5469S‐65
l. Monoethylene Glycol

2. Diethylene Glycol

3. NeopenfylGlycol 0 1354 kg

4. 2-Methyl-I3 Propane Diol Oase.0140kg

5. Adipic Acid 0.0356 kg

6. Isophthalic Acid

9,So市 ent Naphtha(c lo) 0.3238 kg

10. ButylCellosolve
RA may take consequential action as per policy / procedures.

し

l kg



Case No.:32/2/87-ALC1/2016

45

Paty Name:SRF LIMITED Mcet No/Date:5/87‐

ALC1/2016

14.07.2016
156 

HQ File:01/87105 0/ooo34/AMll/ RA File :04/24/040/00221/AMl6/ Lic.No/Dare:0410161556

28.01.2016

Decision :Application has been received and place the case before Norms Committee.

CaseNo.:33/2/87-ALCU20I6 partyName:SRFLIMITED
Meet No/Date:5/87-

ALC1/2016

14.07.2016

HQ File:01/87/050/00035/AM17/ RA File:04/24/046′ 6o"う/AMI`/ ILた .｀6/bitelo4ibl`i334

128.01.2016

Decision:ApplicatiOn has been rcceived and place the case bcfOre Norlns COmmltec.

ICase No.:10/22/87‐ ALC1/2015   Parり Name:ALP OVERSEAS   IMeet No/Date:5/87-

PVT.LTD IALC1/2016

114.07.2016

HQ File:01/87/050/00343/AM16′  IRA Fiに :05わ3/040/00405/AM16/ ILicヽ o/D左

`:05ib39743601.02.2016

Decision zAD/L No' 4601 l/3g/2016-PC.ll dated 30.05.2016 was issued by D/o c&pc to firm. Reply still awaited.
Thus' the committee decided to issue reminder to the firm giving 15 days time for submission of the requisite
lnlormatlon.

Case No。 :46/1/87‐ ALC1/2016   Parり Name:NAV AUXICHEM  .Mcet No/Date:5/87-
PVT.LTD, ALC1/2016

1407.2016

IHQ Fiに :01/87/050/00400/AM16/ RA rilも :30/'4/64o/o6o41/AM16/ ILic.No/Date:30101637i4  1

betiζ l。1:  Aξ pも「 tiも ↓lilcn 86mhcntζ  ttmiti`dも,D/oC&Pc vidc thcir oM No.460H/49/2013-PC-ll dited
0106.2015,thc COnllnittec approved f0110wing adhoc norlns:

EXPORT ITEM QTY IMPORT ITEM QTY
POLYAMIDE SHEET
駆 INFORCED FLAT BELT
MADE OUT OF NITRILE
RUBBER COMPouND
CONTAINING 10250 KGS.

POLYAMIDE SHEET,
26650 KGS RUBBER
COMPOUND,4100 KG OTHER
MATERIALS PROCURED

41,000.0

kg
l. Polyamide Sheets 10660.O kg

2. Synthetic Rubber Nitrile

17332.5 kg

Status:

Deferred

Status:

Approved

供

ｄ
ａ
Ｓｔａｔｕｓ‥̈
　　一

157

ｄ
ム
Ｓｔａｔｕｓ‥̈
　　一

|ゝ

159

♂  

り
|;〕
 `:〕
 二́́
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INDIGENOusLY

RA may take consequ.rtirl u.tionffi

160

Case No.:51/21/87‐ ALC1/2615   Palり l`mき :KARUR         Meet No/Dttie:5'恵
ウ_

K.C.P.PACKKAGINGS LIMTED, ALC1/2016

14.07.2016
HQ FiL:o1/87/050/Oo3」 j/AMl`/ IRA riお

:3'/24/040/00o36/AM16/ Lお .No/bitc:b210677816

P,,iSiOi:AI嵐
tal:li鳳 乱 :lle::ん::li:」ictittas:beお reヽ。ふ :6。轟mitte.

Case No.:43/2/87‐ ALC1/2016   Party NamelVIsION PIPES     Meet No/Date:5/87‐

PVT.LTD. IALC1/2016

青0品 揃ル 繭 Й広品
"患
品 磁 /040/0“諦A面″ ∬ 槻 10510397590

112.022016               1

by t‖:籠 illlili:II11llll::TFi:ilち
!llilS`in the ihc8tinganaactided to aplrO↓

ethe aど 1。t n61品ζ:`ム|liita For

RA T,γ
 llke,。
nSequential actiOn as per POlicy/PrOcedures。

Status:

Deferred

Status:

Approved

161

Case No.:tIl5/87-ALCIt20t6 pa4y Name:ARKEMA
CHEMICALS INDIA PVT. LTD.,

Mect No/Date:5/87-

ALC1/2016
14.07.2016

Status:

Approved

62

HQ Fi le :0 I / 87 / 050 /00088/ At\il 7 / RA File :03/94/040t00g4g/AMl6/ Lic.No/Date:0310802606

‐15.02.2016

'Decis10■ : As per the↓ 118n86轟島
`hit futtiξ

i`ab,11` D/Oc&PC宙 de the静 6M No.46bi1/33/2614か C:Ii ait`古27.06.2016,thc cOnllnittcc apprOved f0110wing adhOc nOnns:

Polyester Resin Synolac l. Monoethylene Glycol

3. Neopenfyl Glycol
0.1354 kg

4. Adipic Acid

5. Isophthalic Acid

6. Terphthalic Acid

主 SdVent Naphha(c10) 0.3238 kg
9.Butyl cel10s01ve

RA may take cOnsequential actiOn as per P01icy/PrOcedures.

"

⌒

ひ

レ
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Case No.:52l I /87 - ALCL /2016 Paty Namc:SI GROUPINDIA

LIMITED

163‐
HQ Fllc:o1/87/050/bb406/AM13/ RA File:03/95/046′

bb865/AMi6/

Mect No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:0310802629

16.02.2016

Status:

Deferred

DecisiOn:ApplicatiOn has bcen received and place the casc befOre Norlns cOmmittec.

Case No.:7/4/87‐ ALC1/2016   Paty Namc:ZENITH

INDUSTRIAL RUBBER
PRODUCTs PvT.LTD

Mcet No/Date5/87-ALC12oiと  、あtiζ14072016     
二pproved

HQ File

:01/87/050/00o63/AM17/
RA File

:03/95/040/Oo877/AM16/
Lic.No/Date : 03 I 0802662
17.02.2016

164

Decision: Based on the written comments furnished by the DIpp vide their letter No. 7ll7/2016/TSv,/ dated22.03.2016, the Commiffee approved following adhoc norms:

暉輌揺職檬沈%鋭lf
呻轟剛舗麟T耐 叫と&チitttlも卜11尉yヽ戦魯

EXPoRT ITEM

Rubber Compound
sheets

2,50,00o.oo

Kg
1.EPDM Rubber

2. zinc oxlde

3. Antioxidant Kumanox
50101/1oNOL LC

4. Accelerators (i) CBS

5. Accelerators (ii) ZDBC

6. Relevant pVI

8. Silica Filter ppt

9. Rubber processing Oil
10. Bonding Agent Like 5I_69

11. Packing Matcrial‐

Plastic PaHcts

ThereshOuld be a valuecar                                   ,Inn`。 。n4P`L^・s as per general■ Ote 8 ofthe
Handb00k Of Procedures v01.II.

The firm will export back240 nos. of plastic pallets.
RA may take consequentirlu.tionffi

tdy∬部熟ふ=｀
こ

一％

Qty required per Kg of
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Paty Name:INDIA GLYCOLS

LTD.,

Case No.: l/3 /97 - ALCL t2016

Case No.:36/2 /57-i.LCU20l6 parry Name:SRF LIMITED

I69 
uQ Fite:01/87/05 0/00038/AMl7/ RA File :04/24t040/00242/AMt6/

fase No■ 372だ 7‐ALC12o16  Piお 品ヽ
`iS良

I LiMi↑Ёb

l19騨

"191イ

,749,9イ999,?々 γヽ17/ IRA r18:64わ 4,040/Oo24b/AMi6/

Case No.:39/2/87‐ ALC1/2016
Mcet No/Datc:5/87-

ALC1/2016
14.07.2016

HQ File:01/87/050/00041/AM17/ RA rile:05/23/040/Oo477/AM16/ Lic.No/Die:051030ウ
64ケ

18.022016

DecisiOn:Apメたa●on htt been rece市 ::ふ五

“

acethetatet:お絶(。rlnsё :ふふi籠よ

Party Name:BLS POLYMERS Meet No/Dat e:5/g7_LTD. ALC|/2016
14.07.2016

IHQ File:01/87/050/Ooo54/AM17/ ‐RA rii8:65/23/040/Oo473/AM16/ Lic.No/b晟
81o510397`ζ4

‐18.02.2016
Decお lon:ApplicatiOn has been rece市 もdiおとぉi品もiおもあξ866for3ヽ 6rlns ё。轟hil`も :

Case No.:34/2/87¨ ALC1/2016 Pary NamciSRF LIMITED Mcet No/Date:5/87-

ALC1/2016

14.07.2016
HQ Fi降 :o1/87/050/00036/AM17/ IRA F18:b4わ

4/04o,6o2」 0/AMi6/ .LicIN6′ btti`:b416i`i643

Decis10n:Apメ ta■Onhas becn rctよ↓::li:`遺tctieta::`:ふ :No品:6011品しま

Case No.:35/2/87¨ ALC1/2016   1五 1し N五五

`isRF LiMiiЁ

b Mcet No/Date:5/87-

ALC1/2016

14.07.2016

HQ File :01/87/050/00037/AM17/ ina iir" :04/24/040/00241/AMt6/ Lic.No/Date:,0410161647

24.02.2016
Decision :Application has been received and place the case before Norms committee.

rStatus:

Deferred
‘
υ

ｄ”
Ｓｔａｔｕｓ‥̈
　　・

166

Ｓｔａｔｕｓ‥̈
移

167

168

Status:
Deferred

Status:
Deferred

Status:

Deferred

Decision :Application has been received and place the case before Norms committee.

IMeet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:0410161649

24.02.2016

Mcet No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:0410161648

170
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24.02.2016

Decision :Application has been received and place the case before Norms Committee.

Case No.:38/2/87-ALC1/2016 Paty Name:SRF LIMITED Mcet No/Date:5/87-

ALC1/2016

14.07.2016

HQ File :011871050/00040lAMl7/ RA File :04/24/040/00244/AMt6/ Lic.No/Date: o4lot61646
24.02.2016

Decision : Application has been received and place the case before Norms Committee

Case No. :4912187 - ALCI /201 6 Party Name:PUNE METAGRAPH Meet No/Date:5/g7_
ALCv20t6
t4.07.2016

HQ File :01/87/050/00051/AMlz/ RA File :31/831040100159/AMt6/ Lic.No/Date:3110066027

03.03.2016

Decision :Application has been ,e.eir"i urJ ptu.. the case before Norms committee.

一＆

Status:

Deferred

171

，
′

Status:

Deferred

Status:

Deferred

Status:

Deferred

174

Case No.:3/22/87-ALC1/2015   Parり N五轟

`:suPREMEPETROCHEM LTD.,

Case No.:19/2/87-ALC1/2016   Parり Name:YASH PoLY
INDUSTRIES PVT.LTD

Mcet No/Date:5/87¨

ALC1/2016

1407.2016

HQ File :011871050100336/AM16/ RA File :03195/040100947tAM16t Lic.No/Date:0310803047

04.03.2016

Decision :Application has been received and place the case before Norms Commiftee.

Mcet No/Date:5/87‐

ALC1/2016

14.07.2016

HQ File :01187/050/00021/AMl7/ RA File :03/95/040/0077BtAMta Lic.No/Date:0310803044

04.03.2016

Decision : Application has been received and place the case before Norms Committee

175

Case No.:4/5/87¨ ALC1/2016 Party Name:COLORPLAST
SYSTEMS PvT LTD

Mect No/Date:5/87-

ALC12016
14.072016

HQ File

:01/87/050/00o81/AM17/ :05/23/040/00501/AM16/
Lic.No/Date: O5tBgn32
26022016

Decision: Decision: th. Corrffi in the meeting and decided to approv. tt. ,aho. ,o.rr", 
",applied for by the firm in their Advance Authorization.

Cル

彩

―

も
～
1■ :
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Case No.:22/2/87‐ ALC1/2016

50

Paty Name:YASH POLY
INDUSTRIES PVT.LTD

Case No.:28/2/87‐ ALC1/2016   Paty Name:LLOYD
INSULATIONS(INDIA)
ILIMITED

''u ,e File :01/87/05 otoo024/AMtl/ RA Fite :03/95/040t00878tAM16/

04.03.2016

Decision :Application has been received and place the case before Norms Committee.

Paty Name:VISEN INDUSTRIES

LIMITED

RA Filc i03/95/040/00841/AM16/

Mcet No/Date:5/87-

ALC1/2016
14.07.2016

Lic.No/Date:0310803045

Mcet No/Date:5/87¨

ALC1/2016

14.07.2016

Meet No/Date:5/87‐

IALC1/2016

114.07.2016

1Lic.No/Date:0310803154

0803.2016

Status:
Deferred

Status:

Deferred

Status:

Deferred

177
HQ File i01/87/050/00030/AM17/ RA File:03/95/040/00954/AM16/ Lic.No/Date:0310803100

0703.2016

Decおlon:Applica●on has been rece市 ed and phce the case before Noms Commileも
:

Case No.:8/2/87¨ ALC1/2016 Paty NameiVISEN INDUSTRIES IMeet No/Date:5/87-

LIMITED                 ‐ALC1/2016
1407.2016

I78 _-^ _..
HQ File :01/81/050l000l0lAMl7l RA File :031951040/00336/AMl6t Lic.No/Date:0310803153

08.03.2016

Decision :Application has been received and place the case before Norms Committee.

ｄ
　
（

Ｓｔａｔｕｓ‥̈
翅

Paty Name:YASH POLY      Mcet No/Datc:5/87‐

INDUSTRIES PVT.LTD      ALC1/2016

,      14.07.2016

RA File 103/95/040/00698/AM16/  ILic.No/Date:0310803150

108.03.2016

Decision :Application has been received and place the case before Norms Committee.

Mcet No/Date:5/87‐

ALC1/2016
14.07.2016

180' "" HQ File :01/87/0 5Ol0OOlglAM].T I RA File :03195/040100700/AMt6/ Lic.No/Date:03 I 0803 148

08.03.2016

Decision :Application has been received and place the case before Norms Committee.

Casc No.:21/2/87-ALC1/2016

Case No. : 1 5/2187 - ALCI /2016

t79
HQ File :01 /87 1050/00017 I AMll I

HQ Filc:01/87/050/00023/AM17/

鯰

Case No.:17/2/87-ALC1/2016   Pa,y Namc:YASH POLY

INDUSTRIES PVT.LTD Ｓｔａｔｕｓ‥̈
は

6レ |

Ｌ

一
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Decision :Application has been received and place-ihe case before Norms Committee.

Casc No。 :24/2/87-ALC1/2016   ‐Parり Name:NAVCHIN
INDUSTRIES

Case No.:16/2/87¨ ALC1/2016    Paty Name:YASH POLY

INDUSTRIES PVT.LTD

Mect No/Datc:5/87‐

ALC1/2016

14.07.2016

HQ File:01/87/050/00027/AMl'′  良A lil`:6」 ′03/046′b606」 /AMig/ .Liも ｀o/btte16」 16念 obiウを
09.03.2016

Decisio■ :Applica10n has been received aha place the casc befOre Nollls Committec.

Case No。 :40/2/87-ALC1/2016

182

Mcct No/Date:5/87-

ALC1/2016
1407.2016

HQ File:01/87/050/00026/AM17/ RA File:03/95/040/00892/AM16/ tiも
｀。/bat`ib31080b14'

08.032016

DecisiOn:Applica● On has bcen rcce市 ed and place thc caseも cf。た N81拓 s ё6轟島 ileti

CaseNo.:2712187-ALCll20t6 parryName;MACCAFERRI
Mcet No/Date:5/87‐

ENVIRONMENTAL SOLUTIONS ALC1/2016
PVT LTD 14.07.2016

HQ File:01/87/050/00029/AMiウ / IRA File 16」 /9ζ′646′bbう3シAMi`′  Litiヽ。/btti`:bj10恵bbiib
08.03.2016

Decision:ApplicatiOn has been received and placc the case beforc NollllS(3ommittee.

Meet No/Date:5/87-

ALC1/2016

14.072016

HQ File:O1/87/050/00018/AM17/ RA Filc:03/95/040/00699/AM16/ .Lic No/Date:0310803179

09.03.2016

DecisiOn:ApplicatiOn has been reccived and place the casc before Nolllls Committec.

,Status:

Deferred

o.-_

t
,staius:
Deferred

&

q_
Status: Y
Deferred

184

Ｓｔａｔｕｓ‥̈
ム

Case No.:25/2/87-ALC1/2016   Patty Namc:YASH PoLY

INDUSTRIES PVT LTD

Paty Namc:KLJPOLYMERS&
CHEMICALS LTD

Mect No/Date:5/87‐

ALC1/2016

14.07.2016

Lic.No/Date:0510397870

09.03.2016

Status:

Deferred

Qc=--

Status:

Withdrawn

'tu ,e File :01/87105 0/00042/AMtl/ RA File :05t23/040/00s3UAMt6t

Decision :Application has been received and place the case before Norms Committee.

Case No.:3/l /87 - ALCI t2016 Parり Name:MACRO POLYMERS IMeetNo/Datc:5/87‐

P.LTD. ALC1/2016
14.07.2016

187

し
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HQ File :011871050/00356/AMl6l RA File .ostzqtoqorcoioflAMt6/ Lic.No/Date:081013739r ';"

I 0.03.20 I 6
Decision: RA Ahmedabad vide letter No. 08/24/40/46AAMr6 dated22.06.20r6 has informed that the Advance

fjif:l"xTl;i'o:""0 
based on repeat norms vide case No.l/20/82-ALC4/2013 of Meeting No,5/82-ALC 4/2014

In view of above, the Committee decided to withdraw the case.

Case No。 :4/1/87‐ ALC1/2016

レ

乙
Mcet No/Date:5/87-

ALC1/2016
1407.2016

188 HQ File :01/87105 olo0357lAMl6/ RA File :03/951040/00132/AMt6/ Lic.No/Date;03 I 0803 199

Decision :RA and firm were requested vide letter dated
Application is awaited from RA and firm.

Party NameiVIsEN INDUsTRIES

LIMITED

IPatt NamciVIsEN INDUsTRIES

LIMITED

110.03.2016               1

2316`うbi`t8高品tA‐ 4 7 applitii“ :昂
`ュ

li31sy

Status:

Deferred

Status:

Deferred

Case No.:5/l tB7 - ALCL /2016
IMcct No/Date:5/87‐

:ALC1/2016

114.07.2016
189 HQ Fib:o1/87/050/Oo358/AM16/ RA

Filc:o3/95/040/Oo590/AMi6/ ILic.No/Date:0310な
bbう0ウ

Decision :RA and firm were requested vide letter
Application is awaited from RA and firm.

‐Cas,No.:4/2/87‐ALC1/2016   ,arサ Nam8:ヤ IsE｀ INbむ SittiЁ s
lLIMITED

190 HQ File:01/87/050/Oo6o6/AM17/ 
良A File:03わ

`/o40/00133/AM16/

110.03.2016

dated 25.05,2016 to futtiζ h 4.7 applicttibi tiぉもaiibiζ iジ .

Meet No/Datc:5/87-

ALC1/2016

14.07.2016

Lic.No/Date:0310803205

10.032016

■

住

ffi;::l""1lJ:i.fl[,"ff;T;'*:d vide lefter dated 2s.os.2ot6 to furnish 4.7 apptication expeditiousry.

Case No.:5/2/87‐ ALC1/2016

Status:

Deferred

Status:

Deferred
191

Party NameiVIsEN INDUSTRIES Mcet No/Date:5/87-

LIMITED ALC1/2016

14.07.2016
HQ Πた :01/87/050/Oooo7/AMiウ/ :RA hi`:o」 /o5/040/Oo26j/AMl`′  Lお No/Dac:0310803206

Decislon:ApplicatiOn has been rccci↓ もdahablitさ tic c五 :も before N6:品 s commi"も
`.

⌒

特



⌒

53

Paサ Name:VISEN INDUSTRIES IM88i No/Date:5/87-Case No.:12/2/87-ALC1/2016

‐Case No.:9/2/87‐ ALC1/2016

HQ File:01/87/050/0061i/AMlケ
/

192

LIMITED ALC1/2016
14.07.2016

HQ File :01/871050/00014/AM|Z/ RA File :03195/040/00436/AMl6/ Lic.No/Date:03t0803201

10.03.2016
Decision :Application has been received and prace the case before Norms committee.

Case No.:13/2/87-ALC1/2016
Mect No/Datc:5/87‐

ALC1/2016

14.07.2016
HQ File :01/87/050t00015/AMl7/ RA File :03/95/040/00653/AMt6/ Lic.No/Date:03108032t I

10.03.2016
Decision :Application has been received and prace the case before Norms Committee.

Mcet No/Datc:5/87-

ALC1/2016

14.07.2016
HQ File :01/87/050/00016/AMIZ/ Ra pit. :03/95/040/00669/AMt6/ Lic.No/Dare:0310803214

10.03.2016
Decision :Application has been received and prace the case before Norms Committee.

Case No.:6/2/87‐ ALC1/2016 Party Name:VISEN INDUSTRIES Meet No/Date:5/g7-LIMITED ALCI/2016
t4.07.2016

HQ File :01/87/050/00008/AM]Zl RA File :03/95/040/00334/AMl6/ Lic.No/Date:03 t0803234
11.03.2016

Decision :Application has been received and prace the case before Norms Committee.

Case No.:7/2 /87-ALCr/20r6 parry Name:vrsEN INDUSTRIES Meet No/Dat e:5/87-
LIMITED ALC1/2016

14.07.2016

Status:

Deferred

a^

Status:

Deferred

Status:

Deferred

Status:
Deferred

Status:

Deferred

針 |

193

Paty Name:YASH PoLY
INDUSTRIES PvT.LTD

Case No.:14/2/87-ALC1/2016 Paty Name:YASH PoLY
INDUSTRIES PvT.LTD

HQ ΠIc:01/87/050/00oo9/AM17/ RA Fib:03/95/040/00335晨
M16/ Lic.No/Datc:0310803231

DecisiO■ :Apメたa●On hぉ becn recd↓

`a五

五aぉらct th`あs8beお rも ヽも品 s comi品 86.

194

ｎ
ン

196

197

Paty Name:YASH PoLY
INDUSTRIES PVT.LTD

RA File:03/95/040/00384/AM16/

‐Meet No/Datei5/87-

ALC1/2016

14.07.2016

Lic.No/Date:0310803250

11032016

碑
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bttisioi:ApplitaloA A基もeti recさ iもとふd plitt iおもcaseももf。おヽ 。rlns c8島島品ee

Mect No/Date:5/87-

ALC1/2016
1407.2016

HQ File :01/87/050/00012/AMll/ RA File :03/95/040/00385/AMl6/ Lic.No/Date: 03to8o324g
11.03.2016

Decision :Application has been received and prace the case before Norms committee.

Case No. : I I t2/87 - ALCL /201 6
Mcct No/Datc:5/87‐

ALC1/2016

14.07.2016
HQ File :01/87/050/00013/AMl7t RA File :03/95/040/00435/AMt6/ Lic.No/Date:03t0803235

t1.03.20t6
Decision :Application has been received and prace the case before Norms commiftee.

Case No.:6/1/87‐ ALC1/2016 Paty Name:VIsEN INDUSTRIES Mcet No/Date:5/87‐

LIMITED ALC1/2016
‐14.07.2016

HQ File :01/87/050/00359/AMl6/ RA File :03/95/040/00592/AMt6/ Lic.No/Date:03 I0803332
15.03,20t 6

Decision :Application has been received and prace the case before Norms committee.

Case No.:42l2 /87-ALClt20t6 parry Name:pAHARpUR Meet No/Dat e:51g7-
COOLING TOWERS LIMITED, ALCI/2016

14.07.2016
HQ File :01/87/050/00044/AMll/ RA File :05/24/040/00484/AMl6/ Lic.No/Date:0510397938

t5.03.2016
Decision :Application h; b;;n received ana prace thi case before Norms comminee.

Case No.:lo/2/87‐ ALC1/2616   1五 rtyヽ1181薇ζ責 16Lヤ
INDUsTRIES PvT.LTD Status:

Deferred

Status:

Deferred

Status:

Deferred

&

198

199

200

Paty NameiVIsEN I｀ bむ SittiЁ s
LIMITED

status:
,Deferred

201

Q

Casc No.:8/4/87‐ALC1/2bit  Parサ N五轟

`12Ё

ヽiin
INDUSTRIAL RUBBER
PRODUCTs PVT LTD

Mect No/Date:5/87‐ ALC1/2016
114.07.2016

Lic.No/Date:0310803397

1703.2016

Status:

Approved

HQ File

2021:01/87/050/00o64/AM17/

RA Filc

:03/95/040/Oo956/AM16/

Decision: As per the written comments fumished by the DIpp vide their letter No. 7/17/2016-TSw13.07.2016, the Committee approved following adhoc norms:
dated

“

供  
‐



55

EXPoRT HTEⅣ :
QTY recommended per

kg of finished goodOil Resistant NR / NBR
based Rubber

Compounded Sheets

2,70,Ooo.oo kg l  Natural Rubber

2.NBR Nitrile Rubber

3. Synthetic Rubber SBR

4. zinc Oxidc
0.021 kg

6. Antioxidant,Kumanox
501oL/10NOLLC

0.010 kg

0.010 kg

8.  Processing Aids structol

9  PPT silica Fillcr
0 155 kg

10. Bonding & Coupling
Agent like- 5I-69

0.01l kg

Note: 1. There shOuld be a vallle can nn 4 nfinv‖
On`′ ハ̂ ^^1^_^ιtors,as per General Note 8 ofthe

Handb00k Of PrOcedure,vOl.II.

2. The firm will export back 225 nos. of plastic pallets.
RA may take consequential action rm

CaSe No.:9/_5/87‐ ALC1/2016 Party Name:CEAT LTD.

203

MCet No/Date:5/87‐

ALC1/2016

14.07.2016

Status:

Deferred

Status:

Deferred

HQ File :01/87/050/00086/AMll/ RA File :03/94/040/00743/AMt6/ Lic.No/Date:0310803437

18.03.2016
Decision : A copy of application has been forwarded to DIpp on 14.07.2016. comments awaited from DIpp.

ICase No.:12/4/87‐ALC1/26i`   |1書しヽ五轟

`iS責

AkTi ЁёbёREЁ｀ IMc81No/Date:5/87‐
:ALC1/2016

114.07.20162041。
iぉ bi′患ウん30/00b68/AMiウ/IRAnお :b624Ю40Ю0049/AMi6′ tた。No/b江

`:b`16b」

な」4i

亀

22.03.2016
:Decision : A copy of application has been forwarded to DIpp on21.06.2016. comments awaited from Dtpp.

205

Case No.:20/4/87‐ ALC1/2016

HQ Filc

:01/87/050/00o76/AM17/

Pa●y Namc:METRO TYRES
LIMITED

RA File

:30/24/040/ooo50/AM16/

IMcetNo/Date:5/8ケ
:ALё iわ6r`~も ittliti

114.07.2016        :Approved
Lic.No/Date:30101o3746      1

23.03.2016                  .

け
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沈 芳蕊::編:咄塩 i,電1蘊 漱
ど基
‐

`諄

‐
あ品品 mmis“ a by DII卜

‐
■西e the高湯

ng adhoc norrns are apprOved:

l faseNo■ 54/1お 7‐ALC12ol` 
‐

,ルし ヽ品 まヤASA     
■ 381No/D品 :ζ′恵ケ:~~~も iiti:: ~

l  i                lPHARMACHEM P.LTD     ALC1/2016        1wtthdrawn

l 10Aお bi′な茄ζ6ん046慧広Mi`′ IRAnおうなわ4ん4″b04も,広Mi`,Liと 6`わ表もうなibibヶζ,i l
2061b`tisibil    RA Al島

ta五も五a↓iaさ i品さI Nd bi′

'4/46/43ケ

′AMI`五五i`:う|:T:l,bil五五t inf。品
`athilth`Aa↓

五五もも
IAuthorization was issucd based On repeat nOrms vide Casc No.33/30/87‐ ALC1/2014 0f Mceting No.42/87‐
IALC1/2014 held On 14.01.2015

11n View ofabOvc,thc cOmmittce decided tO withdraw the case.

Case No.:12/5/87¨ ALC1/2016  11:11N五 島

`:AttkЁ

MA
CHEMICALSINDIA PVT.

HQ File:01/87/050/Ooo89/AM17/ IRA File:03わ
4/7040,Oib92/AM16/ Lic.No/Date:0310803567

128.03.2016               1

■■ish3a↓ idち 6Mヽbi 4`bii/35/2di411こ li

No.

Meet No/Date:5/87-

LTD, ALC1/2016

114.07.2016

iStatus:

Approved

207

Decision: According to the techni.rt .ornr.nts of D/o C&pC
dated27.06.2016, following adhoc norms are approved:

Special synthetic
rubber compound
Blended Bicycle
High Speed Tubes

1000 MT l  Natural Rubber

2. Synthetic Rubber 1pgB)
3.Synthetic Ribber(sBR 1502)

4. Carbon etact< 6--0, N+sO3-oOg
5.1a;RuUUe.@

(b) Rubber Chemicals (Anti-oxidants)
(a)9.5 MT

(b)9.5 MT

(upto 7%ofFOB valuc)6. Zinc trgot 1e9.95% puriry)

*A r"y rrU..ort.qu"n,,ul u",ffi

EXPORT ITEM

Polyamidc Rcsin Crayamid_

21/Cryamid-3
2. SOya Faty Acid 0 1320 kg

3. Triethylene Tetramine 0.3164 kg

Y ,ry take consequential action as per policy / procedures.
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Case No。 :18/4/87-ALC1/2016 Paty Namc:MIDAS TREADS Mcet No/Datc:5/87-ALC1/2016
(INDIA)PRIVATE LIMITED  14.07.2016

Meet No/Date:5/87‐

ALC1//2016

14.07.2016

Mect No/Date:5/87‐

ALC12016
1407.2016

Status:

Approved

Status:
Deferred

Status:
Deferred

HQ File

:01/87/050/00074/AM17/
RA File

:10/24/040/00124/AM16/
Lic.No/Datc:loloo59441

30.03.2016

Decision: The COmmittee decided tO approve the case as per cOmments fumished by DIPP↓
iとしthも il i318:7/234/2016-TSW dt.15.07.2016. AccOrdingly,fbHOwing adhOc nOnns arc apprOved:

Casc No.:17/5/87-ALC1/2016

No

209

Pa■y Namc:RELIANCE
INDUSTRIES LTD.

Case No.:18/5/87‐ ALC1/201` Pary Name:RELIANCE

INDUSTRIES LTD

HQ File :01187/050/00094/AMIZ/ RA File :03/95/040100839/AMl6/ Lic.No/Date:03t0803651

30.03.2016
Decision : A copy of application has been forwarded to DIpp on 14.07.2016. comments awaited rio* oipp.

210
HQ File :01187/050100095/AM17/ RA File :03/95/040/00974/AMt6/ Lic.No/Date;0310803650

30.03.2016
Decision : A copy of application has been forwarded to DIPp on 14.07 .2016. comments awaited from DIpp.

雄

IMPORT ITEM
PRECURED
TREAD RUBBER

7,00,000.Oo

kg

1.NATURAL RUBBERIN SHEET/BLOCK
FORM IN VARYING GRADES
2.SYNTHETIC RUBBER‐ POLYBUTADIENE
RUBBERIN BLOCK FORM
3.SBR¨ STYRENE BUTADIENE RUBBER IN 158100 00 kg

CARBON BLACK VARYING GRADES OF
CARBON BLACK
5.ANTIOXIDANT

10933 00 kg

6.RUBBER PROCESS OIL VARYING
GRADES OF OIL

36122.00 kg

『
.ACCELERATOR―fARYING BRANDS 8106.00 kg

8. PROCESS AID VARYING BRANDS 1164.000 kg*O *ry,uk" .rnr"qr"r,irl r",ioffi

い
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鶏 ∬ 認 itttRYDEmIS6N燈 :1辮
じシ

"‐

114.07.2016

HQ File :01/87/050/00082/AMll/ RA File :05/23/040/00561/AMl6/ Lic.No/Date:05t039g089

31.03.2016
Decision :Application has been received and prace the case before Norms committee.

ICase No.:6/5/87‐ ALC1/2016    Parサ Name:SPERRY PLAST   Meet No/Date:5/87-     istatus:
ILTD.

1祐鳥1卵F     lpprOVed
HQ File:01/87/050/Ooo83/AM17/ IRA Filc:o5/24/04o/o0636/AM16/ .Lic.No/D晟

もib516」 9恵 lib  l
31.03.2016

DecisiOn:   Thc cOmmittee cOnsidered the casc and decided tO approve the case 6nrepeat bisiζ

五五d rtt6imも ha`aas under:

Case No.:5/5/87‐ ALC1/2016

Case No. : 7/5 t87 - ALCI /201 6

Status:
Deferred

つ
４

欲
■

212

じ

Pa■y Name:SPERRY PLAST    Meet No/Date:5/87‐

LTD. ALC1/2016

14.07.2016

213 
HQ File:01/87/050/00084/AMIZl RA File :05/241040/00637tAM16/ Lic.No/Date:0510398u t

3t.03.20t6
Decision: The committee considered the case and decided to approve the onrepeat basis and recommended asunder:

Status:

Approved

TPR / Thermoplastic
Compound / TpE

l. Styrene Ethylene Bytylene Sty."* C*
Polymer/ Styrene Butadiene Styrene Co_

:酔潔tcj75 cJ「
cn←H6120烏″ご

■842「 npКnC 6 H,6HS,655,684,685,

0.5330 kg

i蕗薇 9群‖夢3
RA may take consequ"rtiul r.tirnffi

の

と ,
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EXPoRTITEM

TPR / Thermoplastic
Compound / TpE

1.Styrene Ethylene Bytylen`styrene CO_

Polymer/ Styrene Butadiene Styrene cO_

Polymcr:  Europrene SoL TH 23 12,

Europrene SOL TH 2315LG41lN, 501N,

LG41lS, 501S, calprene‐ 411, 540, 501,
Globalprene_3546,  3546F,  3411,  1484,

1487,7550U,7551,KTR‐401P,201,JsR
RB-840 Enprenc 611,61ls,655,684,685,

687 , 701 , 67 S Calprene-H6 120,H6170,
SEPTON PCU

0.5330 kg

2 K― Resin,styrene Butadieneこ Opolymer
KR99HG,KR05E,KR03,XK-43,XK-40,
KIBIToN Q RESIN PB_5903,PB_5925

RA may take consequential action ,, pffi

♭

214

Case No.:l/l t87-ALCt/20t6 party Name:METRO VALVES,
(PROp: C.T. BALAMURUGAN)

HQ File :011871050/o0oor/AMllr RA File :32124/040/00045/AMr6/

Decision : Decision : RA and firm were requested vide letter
expeditiously. Application is awaited from RA and firm.

Mcet No/Datci5/87-

ALC1/2016

114.07.2016

1Lic.No/Datc:3210077850

04.04.2016

dated 25 05.2016 to ttrnish

Status:
Deferred

4.7 application

,Status:
Deferred

Status:

Deferred

215

iCase No.:2/2/87‐ ALC1/2016 IMcet No/Date:5/87-

ALC1/2016

1407.2016
HQ File :01/871050/00004/AM]rZ/ M File :03/95/040/00983/AMt6/ Lic.No/Date:0310803872

| 1.04.20t6
Decision : A copy of application has been forwarded ro DIPP on 08.06.2016. comments awaited from DIpp.

Case No.:2/3/87¨ ALC1/2016 Party Name:SATyAM pOLy Meet No/Dat e:5/g7_
PLAST ALC|/2016

14.07.2016

Pa■y Name:RELIANCE

INDUsTRIES LTD.

HQ File :01/87/050/00055/AMl7/ RA File :131241040/00o0ttAMtl/ Lic.No/Date:1310048205

13.04.2016
Decision :Application has been received and place the case before Norms Committee.

216

a



Case No.:13/5/87¨ ALC1/2016
Mect No/Date:5/87‐

ALC1/2016

1407.2016
HQ File:01/87/050/00o9o/AM17/ RA File:03/94/040/00o35/AM17/ .Lic.No/Date:0310804078

60

Parり Name:ARKEMA
CHEMICALS INDIA PVToLTD.,

Pary Namc:ARKEMA
CHEMIcALSINDIA PVT.LTD。

,

Status:

DecisiOn: As per the wrttei cOmments fumished by the D/o

27.06.2016,thc cOnllnittee approved f0110wing adhOc nOnns:

217

Case No.:14/5/87-ALC1/2016
Mect No/Date:5/87-

ALC1/2016

14.07.2016
HQ File:01/87/050/00o91/AMlケ / RA File:03/94/040/00o67/AM17/ Lic.No/Date:03108041ケ

う

DecisiOn: As per thc written c6mment:fuふ ぉh`aも,thc D/O ёttPc
27.06.2016,thc cOnllnittee approved fOl10wing adhOc nonns:

218

EXPoRT ITEM IDIPORT ITEM
Polyester Resin Synolac

E20245 2. Diethylene Glycol

3. Neopentyl Glycol 0.1354 kg

4.Adipic Acid

5. Isophthalic Acid 0.2622 kg

6. Terphthalic Acid

8.SOlvent Naphtha(c lo)

9. Butyl Cellosolve
RA may take consequential action r.ffi

Approved 

て」と、

121.04.2016

C&PC vide their oM No.46011/35/2014/PiC_II dated

Status:

Approved

‐
26.04.2016               1

vide their OM No.46bii/3`た Oi4かё:ii d五おa

EXPORT ITEM IMPORT ITEM
Polyester Resin Synolac

E9645S55
l. Monoethylene Glycol

2. Diethylene Glycol

0.1354 kg

4.Adipic Acid

5. IsOphthalic Acid

6. Terphthalic Acid

7. Mixed Xylene 0.0228 kg

8.SOlvent Naphtha(c lo)

9. ButylCellosolve
0.0872 kg

RA may take consequential action u, p., eotiry I f-..a*o

l kg

l kg



HQ File                RA File
Lic.No/Date:0510398327   1

1  :01/87/050/00o67/AM17/   .:o5/24/040/00o26/AM17/   2704.2016        1

29需 霊 :驚 :霊焦遮 塩 漱 霊 朧 蹴
"品

Ы静 Йde their leter漱 九 め

“

融 ↓
lhoc n0111ls:

61

Case No.:11/4/87¨ ALC1/2016 1Pa:し NttI`IMA良む↑i
TECHNO RUBBER PVT.LTD.

Case No■ 21た/87‐ALC12o16  1a■ ｀五轟

`:k_FLEtt i｀

biA
PRIVATE LIMITED

Mcet No/Date:5/87-

ALC1/2016

14.07.2016

Status:
Approved

ｄ
一
ａ

一
ｄ

Patt Name:THE DHARAMSI  IMcet No/Date:5/87-

MORARЛ CHEMIcAL CO LTD  ALC1/2016

1407.2016
220 HQ Fib:o1/87/050/00o79/AM17/ RA riお

ibb/93/040'Obb`う /AM17/ Lた .｀ 6′b農

`:b」

10804"b

‐  Case No.:17/4/87‐ ALC1/261と   |larり ヽ1島まヤЁЁ kA'ヤikRAM IMもも1ヽも/Ditよ 5たケ‐
&CO LLP              ALC1/2016

塑
1責れ 仙 元 OЮ

“

霧広面

"RA由
∝ぬ滋 Ю卿 ∞ 042/A面 7二 KtteЮ 剛 37850

1PTド,1,今Pr111Ⅲ IIIII`二
:`Ce市eattanacethecaseb`fOた 6ヽ品ζむ

`“

hittこ

Case No.:2/_5/87‐ ALC1/2016

Meet No/Date:5/87‐

ALC1/2016

14.07.2016
HQ Fiに :o1/87/050/00o77/AM17/ IRA Fiに :31/83/040/Oooo8/AM17/ Lた .No/Date:3110o66140

10.05.2016
Dedsbn:Ap口たa■on htt bcen recaved and嵐 五tethe case bebre Norrns cOmm品

e`.

Status:

Deferred

29.04.20t6
Decision: The Commiuee noted that the copy of application placed under para 4.7 of HBp is still awaited from RA.Hence' the committee decided to issue a reminder to RA and firm to furnish tr," uppllcaiio, *,,r,,, l5 working days.

Status:
Deferred

Status:

Deferred
222

Hydrophilic S*.f t Jup.le;-;;;;
TPE Compound Good Swelling
Properties

TPE Compound (Dry Flex)
Good Swelling properties

*O.ur ruU" 
"orr"ru"o

ι
・

`
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Paty NameiVIsloN PIPES

PVT.LTD.
Status:
Approved

Case No.:8/5/87-ALC1/201`
Mect No/Datc:5/87-

ALC12o16
14.07.2016

HQ Fiに :o1/87/050/00085/AM17/ RA File:03わ
4/o46′ 66oと 1,AM17/ tic.No/Date:0516」 9:4ζう223

I1.05.2016
Decision: The Committee considered the case in the meeting and decided to approvethe adhoc normsas applied forby the firm in their Advance Authorization .

RA may take consequential action as per policy / procedures.

Case No.:9/4/87‐ ALC1/2016  ‐11'INahc:2Ё 1ヽ子責
INDUsTRIAL RUBBER
PRODUCTs PvT.LTD

Mcet No/Date:5/87-ALC1/2016

14.072016

Lic.No/Datei03 1 0804731

17.05.2016

Status:

224

HQ Flle

:01/87/050/00065/AM17/
RA File

:03/95/040/00084/AM17/

RA File

:03/95/040/00126/AM17/

Case No.:lo/4/87‐ ALC1/2016  Pa● y Name:ZENITH

INDUSTRIAL RUBBER
PRODUCTs PvT.LTD

‐Meet No/Date:5/87-ALC1/2016

14.07.2016

Lic.No/1Date:0310804892

23.052016

Status:

Approved

2251133):50/00066/AM17/

Decision: As per the written comments furnished by the DIpp vide their lener No. 7/17/20r6-TSw
13.07.2016, the Commiffee approved following adhoc norms:

Approved  a

Decision: As per the written comments furnished by the DIpp vide their letter No. 7/17/2016/TSw dated15.07.2016, the Committee approved following adhoc norms:

dated

Abrasion Resistance
Natural Rubber
Sheetings

50,000.oo

kg

I  Natural Rubber

2.  Zinc Oxlde
0.040 kg

3. Silica Filler ppt.

4.Titanium Di― oxidc

0.015 kg

0.015 kg

7. Cross Linking Agent 0.025 kg

;c"*.rt Nrt"{ 
"fHandbook of procedures Volume_II.

Y .ly take consequentiat action ,, p.i noti"y7F.*"0r."*

碑
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EXPoRT ITEM IBIIPORT ITEⅣ I QTY recommended for I
kg of finished good

Rubber Floor
Covering Mats

250000

kg

l. Natural Rubber

2. EPDM Synthetic Rubber 0.415 kg

4. Anti oxidant, Kumanox 0.012 kg

6.Titanium Dioxidc

0.105 kg

8. Ppt. Silica Filler 0.175 kg

9. Processing Aid Structol

10. Bonding Agent SI 69
Note:l.ThereshouIdbeavaluecaponRubberct,".i.ffi

Accelerators) as per Generar Note g of Handbook of procedure vor. II.
RA may take consequential action ,, p"iFoti.y I f-".0*o

Case No.:19/4/87‐ ALC1/2016  Parり Name:MIDAS TREADS Mect No/Date:5/87-ALC1/2016
(INDIA)PRIVATE LIMITED  14.07.2016

Status:

Approved
HQ File

:01/87/050/00075/AM17/
RA Filc

:10/24/040/00011/AM17/
ILic.No/Date:101oo59487

24.05.2016
∝

ｉ
DecisiOn: Thc COmmittce decidcd tO approve the casc as pcr commcnt

is funlishcd by DIPP vide their letter
7/234/2016-TSW dt.15.07.2016. Accordingly,fOHOv/ing adhOc nOrrns are apprOved:

PuCURED
TREAD  RUBBER
IN    vARYING
FORMULATIONS

7,00,000.oo

kg

1.NATURAL RUBBER IN SHEET/BLOCK
FORM IN VARYING GRADES

160371 kg

2.SYNTHETIC RUBBER― POLYBUTADIENE
RUBBERIN BLOCK FORM
3.SBR― STYRENE Bむ TADIENE RUBBER IN 158100.00 kg

4 CAR30N BLACK VARYING GRADES OF
CARBON BLACK
5.ANTIOXIDANT 10933.00 kg
6.RUBBER PROCESS OIL VARYING
GRADES OF OIL

36122 00 kg

7 ACCELERATOR― VARYING BRANDS
8.PROCESS AID VARYING BRANDS 1164.00 kg

RA may take cOnsequential actiOn as per POlicy/PrOcedures.

ヘ

|
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Case No.:16/5/87‐ ALC1/2016

64

Parり Name:AttkEMA
CHEMIcALS INDIA PVT.LTD.,

Parサ Name:ARKEMA
CHEMIcALSINDIA PVT.LTD,

Mcet No/Date:5/87-

ALC1/2016

14.07.2016

RA Fib:o3/94/040/001お /AM17/ Lic.No/Date:031080514i

IMeet No/Datei5/87‐

ALC1/2016
14.07.2016

Lic.No/Datc:0310805130

01.06.2016

vidc their OM No.46011/35/2014/Pc_H datcd

Status:

Approved

On repeat basis(AdhOc

held On i3.05.2014 and

ICase No.:15/5/87‐ ALC1/2016

1HQ Fib:o1/87/050/00o92/AM17/

13tヽお轟 子A8‐ ё6品品hee
lNorms)based On the decisiOn

recommcndcd as underi

α
ｄ

●
●
　

Ｖ

Ｓ

　

Ｏ

ｕ

　

ｒ

Ｓｔａｔ

Ａｐｐ

　

一
HQ File:01/87/050/Ooo93/AM17/ IRA Filも

lo3/94/046'Obiケ 9/AM17/

‐DecisiOn: As per the written cOmments furnished by the D//Oc&Pc

27.06.2016,the COmmittee approved f01lowing adhOc nOrlns:

227

02.06.2016

considered the case and decided to approve
of the NC Meeting No. 7/57_ALCI/2014

つ
４
う
∠

EXPoRT ITEM

Polyester Resin SynOlac

E9645S55
2. Diethylene Glycol

3. NeopenrylGlycol
0 1354 kg

5. Isophthalic Acid

6. Terphthalic Acid

7. Mixed Xylene

8.SOlvent Naphtha(c10)
0.3238 kg

9.Butyl Cel10sOlve

RA may take consequential actiOn as per POHcy/Procedures.

Polyestcr Resin Synolac

E 1239-65 B / synOlac

9605S‐65  /  synolac
20105-65

2. NeopentylGlycol

0.1168 kg

4. Phthalic Anhydride

5. Mixed Xylene

6. Solvent Naptha (C 9)

7.Butyl Ce110s01ve

RA may take consequential r.tionffi

l kg
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Parサ Namc:ARMOR PLAST
LTD.,

Case No.:2/4/87… ALC1/2016
Mcet No/Date:5/87-

ALC1/2016

14.07.2016

229 HQ Rle101/87/050/Ooo58//AM17/IRA Rb:o7/24/040/Ooo84/AM17/ Lた
。No/Dtte:07101o9う65

‐   ase No.:19/5/87-ALC1/2016   ‐Parり Name:SPEEDWAYS TYRE Meet No/Date:5/87‐
I                        LIMITED               

‐ALC1/2016

郎O HO品
:昭茄
"Ю
0096広面 7息 ΠL 1024/04Й∞

"広
面 71Kぷ 鋤 ∝

"残

n罵11,1:[|:,:FttI::fi1111∫ ::il::ili雪 :I設l罵T鍬《:llil鼻 tili:ililll11111ど・6“ RA ana

Status:

Deferred

Status:
Deferred

03.06.2016
Decision : A copy of application has been forwarded to DIpp on 14.07.2016. Comments awaited from DIpp.

う
４

Case No.:3/5/87‐ ALC1/2016

HQ File

:01/87/050/00o80/AM17/

Case No.:1/5/87‥ ALC1/2016

PaJり Name:MEGAPIX
DEALMARK PRIVATE
LIMITED

RA「 ilさ
:02/24/040/00o36/AM17/

IMcetNo/Date:5た

'_ALCiわ

bi`stitiζ

114.072016         1Approved

Lic.No/Date:0210206756    1

14.06.2016                 1

decided to approve the adhoc norms as applied for

Status:

Approved

Decision:The Committee considered the case in the meeting and
by the firm in their Advance Authorization .

RA may take consequential action as per policy / procedures

Paty Name:GAJJRAIAdENCY  M861ヽ
。/Dai`:3/87-

PRIVATE LIMITED ALC1/2016
14.07.2016

x2 HQ File :01/87/050/00078/AMll/ RA File :02/241040/00057/AMtl/ Lic.No/Date: o2t02o6:zgo
28.06.20t6

ffi':T;Ji;;:TI[:T:T'Iilj,.},!#se 
in the meeting and decided to approvethe adhoc normsas appried roi

RA may take consequential action as per policy / procedures.

CaseNo.:21lS/87-ALC,20l6 parryName:GAJJRAJAGENC'

PRIVATE LIMITED

233 
HQ File:01/871050/ooo98/AM|Z/ RA File :02/24/040/00055/AMl7/ Lic.No/Date: o2to2o6lt7

06.07.2016

ffi':HJi;;:Tl'[T,::Tf;:11j1,'#se 
in the meetins and decided to approve the adhoc norms as appried ror

RA may take consequential action as per policy / procedures.

Mcet No/Date:5/87-

ALC1/2016

14.07.2016

Status:

Approved

⌒

ｔ

一
与

仏
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^

iCase No.:22/5/87-ALC1/2016

.                                    IALC1/2016         1Deferred
114.07.2016              1ぅ。И ll人 二:1 ■1■■ 11

"410品
勧角力 50/Ooo99/A面

"は
れ bめれぁ血 36/A面″ ぶ 芯 赫 ぬぬ8261 1

1107.2016              1
1  1DecisiOn:  The COmmiffρ ρ lハニカ+111111111_ 1  1._                      :

t t.v I .2u 16Decision: The Commiftee noted that the copy of application placed under para 4.7 of HBp is still awaited from RA.Hence' the committee decided to issue 
' ,.rinir. to R q and firm to furnistr the apprication within r 5 working days.

Meeting ended with a vote of thanks to the Chair.

***********

毎
D絣

躙

U′ |


